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[Secretary]

members to be appointed by (he Lok
Sabha to the Joint Committee.”.

—

12.20 hrs,

COMPANIES (SECOND AMEND-
MENT) BILL*

The Minister of Finance (Shri T. T.
Erishnamachari): On behalf of Shri
B. R, Bhagat, I beg to move for leave
to introduce a Bill further to amend
the Companies Act 1958,

Mr. Speaker: The question is:

“That leave be granted 1o in-
troduce a Bill further to amend
the Companies Act, 1956."

The motion was adopted.

Shri T. T. Krishnamacharl: I intro-
duce the Bill.

12.21 hrs,

METAL CORPORATION OF INDIA
(ACQUISITION OF UNDERTAK-
ING) BILL

The Minister of Steel and Mines
(Bhri Sanjiva Reddy): Mr. Speaker,
Sir, I beg to move:t

“That the Bill to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
Sfullest extent possible, zinc and
lead deposits in and around the
Zawar area In the State of
Rajasthan and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.”

Sir, this is a question which has
has been pending for a long time. The
Metal Corporation has not been able
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to utilise the opportunity given to
them to exploit the scarce material
zinc and lead for the public utility of
".hu country. In this country we do
not have very many deposits. It is
only in the Rajasthan area where we
have some deposits of zinc and lead.
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This Company was formed round-
about 1844, about 21 years ago, and
since then it has had a very chequer-
ed career. For want of finance, they
were not able to expand themselves
and now for the last two years, it has
reached a stage when they could not
even take over the machinery that has
come in the port areas. They had also
reached a stage when they could not
even pay the wages to the labour. My
friend pointed out, when I introduced
the Bill, why it was necessary to in-
troduce an Ordinance when the Par-
liament was meeting within a few
days. The labour there was not paid
wages for two months. Even the
bonus which they were paying cvery
year fell due and that was also not
paid. They were not in a position to
pay wages for two months exclusive
of the bonus. [ would ask my friend
to consider—he is the labour leader
himself—how it would be possible to
continue the work if two months
ordinary wages, apart from the bonus,
were not paid to them. Therefore,
the situation was so critical that we
felt there may be some damage also.

For months together we have been
negotiating. Ewven the Cabinet con-
sidered this aspect of teking them over
or negotiating with them for putting
the mines in working order. The
Cabinet Secretary was put on this job.
The Cabinet Secretary negotiated with
them and they reached some tentative
agreements. But then the Company
could not agree finally to terms offer-
ed by the Cabinet Secretary.

It the mines are not worked at a
critical time when we want rine so
badly pd we have been importing

*Published in Gazette of India
22-11-65.
tMoved with the recommendation

Extraordinary, Part II, section 2, dated

of the President.
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huge quantities at such a big cost ot
foreign exchange, naturally we have
to put them in working order. The
Government gave them all opportuni-
ties to expand themselves, to try 10
secure additional Finances necessary
for the expansion. Not only that.
They fuiled to repay the instalments
.which they had to make to the Fin-
ance Corporation and the Rajasthan
Government, Huge sums of money
were advanced to them and they could
not even pay the instalments that fell
due last year.

Under these circumstances, having
exhausted all possible methods to
making them work more effectively,
the Government was forced to come
forward with this legislation. Per-
sonally speaking, I may say that I
was not very anxious to take this
over. [ tried to help them. But the
condition was so bad that the Gov-
ernment could not afford to give them
crores of rupees when they could not
raise even a few lakhs of rupees by
way of equity share capital. We gave
them the offer that if they could raise
some moncy, then the Government
was prepared to help them. When
some foreign companies approached
the Government to permit them to
start production of zinc in this coun-
try, we suggested to them to negotiate
with the Metal Corporation for equip-
ment and for other assistance so that
in collaboration with these foreign
companies the Metal Corporation
could produce zinc that they were cap-
able of doing.

Then it was in a very bad condition;
there was no possibility of golng
ahead. It is not for one or two years,
but for 21 years this has been going
on. Having seen this pitiable condi-
tion for 21 years, if Government does
not step in even now when the coun-
try needs zinc very badly and we are
importing every ounce of it excepting
for a small gquantity of concentrates
which is sent to Japan and smelted
there, it would not be in the natlonal
interest and naturally we cannot al-
low them to drift like this. We were,
therefore, compelled to take it over;
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it was nc'!.. though we had some
pleasure in taki.g over thal company.
The termis which we have given 1o
them are the same terms which we
have given to the L.I.C. About com-
pensation, we want to give them g fair
compensation for all the machinery
and equipment; that clause is there
in the Ordinance and the same has
been inserted in the Bill also, but on
that also, the Company differed; they
wanted some foreign expert to come
and value. We wanted to have a judi-
cial officer who will value the machi-
nery and will also estimate the value
of the buildings and the mines and
the amounts spent by them; these
could easily be verified because the
amounts are there and then a judge
could easily come to a correct figure,
a fair figure to the Company and to
the Government as well., This evi-
dently they do not like; they want
some foreign expert to come and do
it. We naturally would not agree te
that because the same condition was
laid down when we took over the
L.IC. or the Airlines Corporation. We
assured them that justice would be
done and it will not be denied, but
they went to the High Court against
the control order—against price and
distribution control imposed on non-
ferrous metal; this is pending in the
Court. Meanwhile the Ordinance was
issued; they have gone to the Court
against the Ordinance also. The High
Court has not given a stay order and
has posted it for hearing aome-
time next month. This Ordinance will
have to be converted into an Act be-
fore the Parliament adjourns. There-
fore, it is absolutely neccssary that we
take this Into consideration and pass
this Bili. Since the step has been
taken under unavoldable clreum-
stances after a lapse of 21 years of
bungling by the Company, I am sure
the House will appreciate the urgency
of producing these metals in this
country and give its full support to
take over this Company by passing
this BIllL

Mr. Speaker: Motion moved:

“That the Bill to provide for
the scquisition of the undertaking
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[Mr. Speaker]

of the Meta]l Corporation of India
Limited for the purpose of en-
abling! the Central Government
in the public interest to exploit,
to the fullest extent possible, zinc
and lead deposits in and around
the Zawar area in the State of
Rajasthin and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.”

Shri Harl Vishno Kamath (Hoshan-
gabad): On a point of order.

Mr, Speaker: Shri S. M. Banerjee
has already intimated that he would
like to speak first.

Shrl 5. M. Banerjee (Kunpur): 1
rise on a point of order. At the in-
troduction stage also, you remember,
without imputing motives either to
the hon. Minister or to the Govern-
ment, 1 raised a point of order on
two grounds: one was whether this
Bill could be discussed in this House
at & time when the Ordinance, which
has naturally been converted into a
Bill now before the House, has been
challenged in the Court of law—in
the Punjab High Court Circuit Bench
at Delhi; it was admitted on 27th Oc-
tober. 1965, The Minister was saying
that even the control order which was
izzued probably on the 14th September,
1865, had been challenged by the
Company and & rule had been issued.
Here also T am told that the petition
challenging the Ordinance has been
admitted on 27th October, 1965 and
is coming up for hearing in the first
week of December, 1985, The other
day when we were having the discus-
sion on Supplementary Grants, you
came to our rescue or rather you sug-
gested that on such legal matters the
House should have the opinion of the
Law Minister or the Deputy Law Min-
fster. Unfortunately nelther the Law
Minister nor the Deputy Law Minis-
ter is here today.

In support of my point of order. I
wanted to quote some specific rule re-
garding Bills, but as I could not get
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at them, I am quoting a similar rule
relating to resolutions. I am referring
to rule 175 which appears at page T3
of the Rules of Procedure. This rule
pertains to resolutions, but I feel that
this correctly applles also in the case
of Bills. This tule reads thus:

“No resolution which seeks to
raise discussion on a matter pend-
ing before any statutory tribunal
or statutory authority performing
any judicial or quasi-judicial
functions or any commission or
court of enquiry appointed to en-
quire into, or investigate, any
matter shall ordinarily be permit-
ted to be moved".

1 rely on this rule 175. Supposing 1
want to move a resolution on a sub-
ject where some court of enquiry or
some tribunal is going on, you, Sir,
in your wisdom would never permit
me to raise that question either in the
form of a resolution or in the form of
a question.

Therefore, my submission to you is
this, that nothing is going to be lost
if we do not proceed with this Bill
now because the subject-matter is
pending before the courl. As wvery
well explained by the hon. Minister,
we have already sanclioned Rs. 20
lakhs, whether rightly or wrongly,
correctly or incorrectly, lega'ly or
illegally, and that amount is enough
for running the administration of the
Meta) Corporation of India. There-
fore, T would ask whether the House
should discuss this at this hour and
agitate on the same Ordinance which
is now sought to be replaced by an
Act through this Blll, when this ques-
tion is pending before the court of
law, where the matter is sub judice?

Bhri Harl Vishnn Kamath: The
han. Minister has ssid in the course
of his speech that the operation of the
ordinance has not been stayed by the
High Court; I do not know, but be
that as it mav, assuming for the sake
of argument that it is so. ...

Shri Sanjiva Reddy: 1t is so; [
have got the correct information.
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Shri Harl Vishnu Kamath: If that
is so, may I invite your attention to
the fact that a fruitful discussion of
this Bill cannot take place unless we
discuss at the appropriate stage every
provision of the Bill? May I take, for
instance, clauses 4 and 6 of the Bill: I
shall not read them out since every
Member has got a copy of the Bill.

The writ petition pending in the
High Court urges many grounds. I
have got with me a copy of the writ
petition. There are a number of
grounds there, but I shall read out
only one of the most relevant ones.
Ong of the grounds there is:

“That the provisions in section
¢ and section 8 of the impugned
Ordinance are illegal and wulira
vires of the powers of the legis-
latures, inasmuch as it purports to
provide for continuance of a pend=
ing proceeding or cause of action
against the Central Government
by the Ceniral Government ilself
and further provides that the
pending proceeding in this hon.
Court of the petitioner Company
against the Central Government
would cease {o be enforceable by
the petitioner Company thereby
affecting the jurisdiction of this
hon. Court.”,

There are other grounds which have
a bearing on the various provisions
of the Bill.

Mr. Speaker: Are these provisions
exactly on the lines of those contain-

ed in the Ordinance?
Shri Har{ Vishna Kamath: Yes
Now, may 1 invite your attention to
tule 352(i) which reads thus:

“A member while speaking shall
not—

(i) refer to any matter of fact
on which a judicial decision is
pending.”.

‘The operation has not been stayed,
but s decision is pending; that means
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that it is sub judice. The resultant
effect is that none of us here, and no
Member on either gide of the House,
can refer to any matter of fact that
is covered by any of the provisions of
this Bill, because the decision is pend-
ing on various provisions and various
facts connected with the management
of the new company that Government
have formed.

Government had already committed
a blunder the other day. I am sorry
that you were a little too late to rec-
tify it; had you been in the Chair it
would have been rectified in time.
We then voted a grant for the Metal
Corporation of India when the Bill
had not yet been passed by the
House. I do not want Government to
c it a double blunder or a second
blunder, because we wish to avoid,
as far as possible, within the four
corners of the parliamentary democra-
tic set-up and the constitutional set-
up that we have, cven the semblance
of a conflict between the judiiiary
and the legislature, between the judi-
ciary and the executive, the three
wings of the set-up.

Thereforc. may I submit in al] hu-
mility, so that we may build up the
highest traditions in our infant parlia-
mentary democracy, at this point of
time, it will he wholly unwise, im-
proper and perhaps illegal—that ns-
pect 1 leave to vou because you, Sir,
with your luminous knowledge of the
law, will be able to give a ruling on
that point; but 1 will certainly say it
is improper, undesirable, uncalled-for
and unwarranted o consider the Bill?
As to whether it is illegal or not, as I
said, I leave il to you fo give your
ruling.

When the matter is pending in the
court, when the entire matter is be-
fore the court—I do not know wha.
ther you have before you a copy of
the writ petition, because that would
help you to form an idea of the vari-
ous grounds adduced bearing on each
and every provision of the Bill—when
the matier is before the court, we can-

not speak on any of the provisions of
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the Bill so long as a decision has not
been given on these grounds men-
tioned in the petition before the High
Court. Therefore, it will be an infruc-
tuous, otiose and useless—and also
illegal—discussion that we would be
having if we proceed further with the
Bill at this stage.

Shri Daji (Indore): Without repeat-
ing the arguments, but generally
supporting what has been sald by
Shri Kamath and Shri Banerjee, I
wish to add two points. .

First of all, we have just not yet
got out of thg lamentable controversy
that cropped up after the UP affair,
the controversy between the judiciary
and the legislature. Wg are once
again faced with a similar awkward
situation. The ordinance has been
challenged. A rule nisi has been
issued though a stay order has mot
been issued—it was not sought also.
The Supreme Court has repeatedly
held--and this ruling has been follow-
ed by the wvarious High Courts in
India that once a rule nisi is issued
and has gone out to Government, the
court expects Government 1o cease to
act contrary to the rule. It has been
held in a number of cases that when
stay orders have not been issued, the
very fact of the admission of the
petition and issue of rule nisi should
operate to continue the status quo.
That is the dictum of the Supreme
Court followed by the various High
Courts.

So let us not go by the technicality
of a stay order not having been issued.
The point is clear enough that when
a rule nisi has been issued, it should
operate to maintain the status quo.
If we take up this Bill at this stage,
we as the legislature will be doing
something which will, really spea-
king, be n sort of rehearsal of the
something which will, really spea-
fore the High Court in the first week
of December. That being so, how
can we do justice top the Bill?

You in your wisdom may not give
a ruling—1 am not seeking it—on the
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constitutionality or otherwise of the
Bill. But we will have to argue om
each and every clause, Supposing
the House after hearing our argu-
ments passes the Bill, it will be vir-
tuslly pronouncing on the constitu-
tionality of the Bill, the provisions
of which as embodied in the Ordi-
nance are under challenge and the
case is scheduled for hearing in the
first week of December before the
High Court.

Therefore, we are ggain faced with
a very awkward situation, where this
House is called upon top commit con-
tempt of the High Court by discuss-
ing it before the High Court hears all
the arguments and pronounces its
verdict. Almost all the points which
we have to refer to in our discussion
here at this siage are also the subject
matter of the writ petition pending
before the High Court which has is-
sucd a rule nisi and is taking up the
case in the first week of December for
final adjudication.

Thercfore, should the Lok Sabha at
this stage be called upon to pronounce
on the constitutionality or otherwise
of the Bill which is already pending
in the High Court, and thus once
again create a situation that was crea-
ted by the UP Assembly? Should we
bring about a situation of conflict bet-
ween the legislature and the judiciary
or should we interpret our rules and
the rules of the Supreme Court in
order to bring sbout a harmonious
relationship between these two wings
of the state?

Hence my humble submission Is
that it will be very awkward for us to
proceed with the discussion of the
Bill just now. We may cxamioe it
after the first week of December
after the court had pronounced its
verdict, Then we can consider the
merits of the Bill

There are actually two points be-
fore us. One would be concerning
the merits of the Bill and the other
ig the constitutiomal position. Every
Member would have perfect liberty
to speak on both points. But sinece
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the constitutional validity of the Bill
tuas been challenged in the court and
a rule nisi has been issued, I do not
know whether it would be advisable
for us to discuss it just mow, It is a
matter not only of procedure but the
vital one of laying down conventions
and traditions as between the legisla-
ture and the judiciary, two wings of
our Constitution,

Mr. Speaker: At this stage, only
the points about the legality or the
advisability might be stated,

Shri Kapur Siogh (Ludhiana): AsI
understand, the matter of fides of the
Ordinance, of which the Bill is only
a replica, is going to be argued before
the High Court. The matter, as far
as the fides of the Bill are concerned,
therefore, is sub judice. When we rise
here to support this Bill or oppose
this Bill—I propose to rise to oppose
this Bill—we may be tempted to go
into the mala fides of the Ordinance
and the measure now before us. If
we do $o, we will be covering the
ground which the High Court also
proposes Lo cover in the writ petition.
What complications it may raise is a
matter for you to decide.

Shri A, C, Guha (Barasat): I gene-
rally agree with the points made by
my hon. friends though T do not think
they have any objection to the pur-
pose of this Bill.

Mr, Speaker: That is not yet under
dispute,

Bhrl A, C. Goha: [ would like 1o
draw the attention of the House to
some of the wordings in sub-section
2 of section 4. By the passing of this
Act all the properties vesting in the
Central Government under gub-section
1 of Clause ¢ shall by force of such
vesting be freed and discharged from
any trustz, obligations, mortgages,
charges, liens and other emcumbran-
ces affecting it. T have no objection
to this much. But it refers to any
attachment, injunction or any decree
or order of court. 1 do not think it
will be proper at this stege when the
whole case is before the court to take
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any decision in this House to annul
the decisions of certain courts impos-
ing certain injunctions, attachment or
decree about the properly of the com-
pany.

Bhrl Sanjlva Reddy: My hon
friend the Deputy Law Minister will
speak about the legal aspects, 1 have
only 1o say that I have got it examined
by the law department. It is not as
if as a layman I am expounding law
here. The Ordinance has the same
constitutional effect as  legislation
passed by this House. If within six
weeks it does not become am Act, it
will lapse. It is not as if the Govern-
ment wants to rush through this. The
courts have a right to give a declsion
regarding the Ordinance and that s
the same position with regard 1o Acts
also. If we do not convert this Ordi-
nance into Act, it would lapse and
hinder steps taken by the Govern-
ment to Improve mining scarce
materials needed by the country.

Shri Hari Vishnu Kamath: But they
will be under-‘mining’ the Constitu-
tion.

8hri Sanjiva Reddy: There is noth-
ing unconstitutional in this Bill. Even
after it ls passed the courts can still
set it aside if there is  something
wrong. There is nothing now which
prohibits this House from passing this
into an Act. \

The Drputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): Sir,
there is not much of any lezal aspcct
left. The Ordinance was passed when
both the Houses of Parllament were
not in session and as lald down in
article 123 of the Constitution it has
to be replaced by an Art of Parlia-
ment. Therefore, the Blll was intro-
ducad. Simply because a person has
gone to the court challenging the
validity or the constitutionality of an
Ordinance, {t does not debar the Gov-
crnment from bringing forward a Bill
to replare the Ordinance. If the
Supreme Court sirikes it down, cer-
tainly the Bill will also recrive the
same fate: but the Government need
not stay its hands in the absence of
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a stay order from the Supreme Court
restraining Government from bringing
forth the necessary legislative enact-
ment,

Mr, Daji referred to the impro=-
priety and unconstitutionality. It is not
improper. It is really proper and con-
stitutional for the Government to
come forward with a Bill to replace
the Ordinance. No stay order has
been issued. Simply because rule
nissi has been issued, it does not
mean that the Government cannot
proceed further with this Bill. I do
not see any valid objection at this
stage about the validity of this Bill,
much less about the merits of this
Bill. .

Shri 8, M. Banerjee: May I say one
word?

Mr. Speaker:
some stage.

We should close at

Shri Harli Vishnu Kamath: He
wants probably to help you, Sir.

Shri 5. M. Banerjee: 1 shull take
only one minute. I was not in this
House in those duys, 1 think in 1852,
when Shri N. C. Chatlerjue raised a
sinular puint about the Beagal Immu-
nity Casc. - Government tovs a similar
attitude, the Minister concerned and
the Law Ministor.  Ultimately  the
Attorney-General was colled in this
House and he was asked to pive his

opinion. 1 only wanted to remind
you of {hat.
My, Speaker: Two or three points

have becn raised. One is that the
Ordinanee had been challenged in the
High Court and beecause jdentical
provisions are  incorporated in  the
Bill now before the House, we should
await the fate of that Ordinanee; if
thnt is deelared ultra vires. we should
not procved with it or it would be
just wnste of time. ...

Shrli Majl: Holding ourzelvez  to
ridicule,
Mr. Speaker: Well I will put in

those words which he has said.  Mr.
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Daji's point was that a rule nissi had
been issued and so the Government
shall not proceed with it. It is not
issued to us; it has been issued to
the Government. It is for the Govern-
ment. 1 do not say there is any con-
tempt of court but it is implied that
the Government has looked into it and
if the Government wants to proceed
with this, we cannot just debar it
from doing so.

Shri Harl Vishnu Kamath;
about the propriety of that?

What

Mr, Speaker: Propriety also, The
Minister and also the Deputy Minister
brought this point that there was an
Ordinance and unless it s passed
within a specific period of six weeks,
it would have no effect at all.

Shrl Sanjlva Reddy: The court
will have nothing to judge upon,

Mr. Speaker: So, Government has
brought forward thig legislation in
order to replace that Ordinance, That
is perfectly legitimate. The only
question is that the same arguments
that are to he raised there so far as
the eonstitutionality or, as Mr. Kapur
Singh said, the mala fides of the sleps
taken by the Government are con-
cerned. they have to be discussed and
hon. Members say that they will have
to put forward the same arguments
that are to be advanced ihore,
They can challenge those facts that
are stated by the Government in
adopting *his line or advising the
President to pass that o~dinance, But
1 do not think that can be a bar to
preclude e from proceeding with this
legislation. It is not that we cannot
take up those arguments which are
advanced there. The first thing is.
the constitu'ionality or otherwize
would be decided by the courts them-
selves: whether it is the ordinance or
the law itself. 1f the same provisions
of the ordinance are declared ultrn
vires. then those provisions will go
automatlicallv or the party can take
them to the courts—thic law as passed



3187 Metal

—and then the proceedings may be
lared ultrg virex. There is no need
to debar a court and We would not
have done anything which comes into
conflict with the judiciary in tha' res-
pect, because we are not deciding
that just now, At least, it is not for
the Speaker to make a declaration
whether it Is in accordance with the
Constitution, whether it is ultra vires
or intra pires. The Speakers have
never taken it upon themselves to
take such g decision. The House takes
a decision, but pever on the point
whether it is ultra vires or not. All
the facts are combined together and
everything is taken into consideration
by the Members of the House. There-
fore, even when it is declared ultra
vireg by the Supreme Court or by
any high court, then too, it is not said
that it has overruled any particular
decision taken by jt. Parliamcn® may
or may not just consider that gspect.

So, at this moment, I do not feel
thut there would be any conflict crea-
ted between us and the judiciary if
wge only pass this law to replace that
ordinance. Nothing has been poin-
ted out to me. Shri Banerjée has
quoted rule 175 in so far as he him-
sell has admitted that it is regarding
resolutions  anly. (Interruption).
Shri Kamath has quoted rule 352(i)
which says, "A member while spea-
king shall not refer 1o any matier of
fact op which a judicial decision is
pending.” Bup what is that fact?

Shri Daji: The mala fides of the
Government; mala fides were alleged
in the writ position ang we will
allege it here,

Mr. Speaker: There too, it is alleg-
ed. and nobody could be stoppd
from mzking those allegations on that
account. These also have been al-
leged there. They would not be pre-
ciuwded from advancing those argu-
ments and imputing thoss motives.
They may do it.

Shri Daj: Under rule 352(i). they
are hound by it.
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Mr. Speaker: That is not so; they
can refer to the intentions of the
Government, whatever they think.

Bhri Daji: The rule should be sus-
pended for this purpose.

Mr. Speaker: 1 do not think there
is any need to suspend or withhold
that rule. Without that, we can pro-
ceed with the Bill, though certainly
the judiciary shall have their own job
to perform and they will jusy decide
the case on merits gnd on whatever
they think proper. At this stage, I
do not think there is any bar.

Shri 8, M. Banerjee: Could we not
get the opinion of the Attorney-
General? Iy will delay matters cnly
for a day. I only wangt for future
guidance. Let the Meta) Corporation
be taken over, as all other corpora-
tions.

Mr. Speaker: That would be a matter
omiy for argument's sake,

Shri Harl Vishnu Kamath: Sir, I
rise to seek a litile clariflcation, aris-
ing ouy of the ruling under whirh
certain juide-lines have been  laid
down you n regard o the dis-
cussion of this Bill. Permit me 1o
state that the Government js waolly
and sole'y responsible  for  vving
landed the House in this contratemps
in this difficuly situation, and may |
request you 1o enlighten us on one
point, becausy you wi’l br retiting tor
a short wkile and vou woulj na! he
in the Chair? The Depuly-Speaker
is here, it is pood: he will be listen-
ing to your ruling. May 1 ask. in
discussing this Bill, whether Mem-
bers will. if necessary, be permitted
to violate or infrinfe rule 352(1) to
which I have referied, by referring to
some facts like expenditure being in-
curred elc.?

Mr. Speaker: 1 jiave sugpested that
they will be [ree to make their ob-
servations, whatever they like, and
rule 352(iy will not come in  their
woy of jusy imputing motives or say-
ing anything to {lmat cffect.
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Shri Hari Vishnu Kamath: It will
not anply at all?

Mr. Speaker: 1 do not say that it
would not apply at all. 1 am zaying
that it cannot come in the way of theiwr
advancing arguments, whatever they
like.

Shri Hari Vishnu Kamath: It will
be a good precedent for the future.

Mr. Speaker: 1 do not think every
point has to be decided like that.
Every point will have to be decided
on its own merits. How can I say
anything for the future? 1In future,
probab!y Shri Kamath may be able to
persuade the presiding officer in ja
better way!

Shri Dajl: That the ordinance has
to be replaced by Jaw is mot an in-
evitable difficulty. Till the 18th
December, it will hold good. After
that, Parliament may adjourn, or
it would have gdjourned by that time.
What is important is, Parliament has
to maintain the highest traditions,
and follow the conventions. After all,
for such a simple thing, they can wait,

and we should not be in & hurry.
(Interruption).

Mr. Speaker: Order, order. Shri
Kapur Singh.

Shri Kapur Singh: Mr. Speaker,
Sir, after having heard the hon.

Minister who has moved this Bill, It
affords me greater pleasure,—than I
had initially anticipated—out of oppos-
ing this Bill. I will not only con-
trovert the facts on which the hon.
Minister relies but also try to refute
‘the reasons which be advanced for
moving this Bill.

But before giving the specific rea-
sons for opposing this Bill, I may be
permiticd to preface my speech with
a statement on trasformation in my
political credo which is very rele-
vant in this case. When a young man,
1 was a gocialist and & thorough-
going bellever in nationallsation. [
ardently believeg that the affairs of
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the community must be administered
as to further the jnterests of every-
one, Secondly, I heartily agreed with
the inter-war intellectuals of the
twenties and thirties of this century
that public ownership on a large
scale was the only way to expand
public production rpapidly, eliminate
unemployment and make possible the
achievemen; of social security Last-
ly, I belonged to that religious fra-
ternity to which the hon. Minister
seems to belong for whom impotence
of capitalism and cupidity of free en-
terprise js a Dre-supposition of all
sensible political discussion, as well
as political action.

Corporation etc,
Bill

12.57 hrs,
[Mgr. DepuTy-SpEAKER in the Chairl

Now, although I still adhere to the
first article of this trinitarian credo,
I have outgrown the other two. I
now realise ihe truth of the dictum
that 'he who is not a gocialist at 20
Iras a hard heart, but who is one at
40 has a soft head’ '

This transformation came about in
my credo through a realistic under-
standing of human nature, with which
all political theory must make peace,
if it is to make sense as a practical
politica) programme. I can best ji-
lustrate this point by submitting,
with reference to thisg Bill, that though
apparently a socialist measure, to all
intents and purposes, it is an expro-
priatory, vindiclive measure, mala
fides conceived, to damage grievously
a private enlerprise, under the con-
trol of citizens of a minority commu-
nity, who in this case happen to be
Sikhs.

The true intention of this Bill is
fay from any furtherance of common
good which s trotted out in the prin-
ted Objects and Reasons of this
BillL. Maximisation of production of
certain non-ferrous metals and meet-
ing the requirements of national
emergency are pretexts comparable
to quotation of scriptures by 5 cer-
tain distmguished gentleman who
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has his hoofs covered with pointea
black shoes and his tail tucked up in
the latest fashion dinner-trousers.
His Christian name is, Lucifer. Let
me explain myself.

This Mets] Corporation of India
was born, as I understand it, in the
year 1944, during the second world
war, under vonditions which were
similar to the conditions which pre-
vail now in India. That is to say,
it was born to meet a national
emergency, when zinc gnd lead—
metals of strateglc importance—could
not be imported from outside and
attempts, therefore, had to be made
to acquire as much self-sufficiency in
the matter of these metals from home
production as possible.

13 hrs.

There was an ancient story preva-
lent that bronze was inventeg ir
Indiz and it was this story which
gave the clue to the rediscovery of
the mines which are now called
Zawar mineg in Rajasthan,

It was in 1058 that as desired by
the Congress Government of India,
the industrial enterprises gf the !ale
Defence Minister Sardar Baldey Singh
acquired 49 per cent interests in the
Metal Corporation of India with a
view firstly io provide capital to ex-
pand production and secondly to rum
it more efficiently in other respec's.
Thus, the production was more than
doubled up from 200 tons of cre
milled per uay to 500 tons of ore
milled per day.

Further and further expansion was
sought to be stepped up by this Metal
Corporation and that is how it should
have been—through foreign collabo-
ration and jncreases of internal capi-
tal, till in 1961, the Metal Corpora-
tion of India raised fresh equity finan-
ces of about Rs. crores to, which
the Indian Finance Corporation add-
ed u deferred loan of Rs. 1 crore in
foreign exchange, guaranteeing rur-
ther similar loans upto Rs. 4:5 crores.

This is the beginning of the sordid
story of perversion of thg ethical con-
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tent of socialism through State con-
trol, to which I referred in the begin-
ning of my speech. My information
goes to suggest that it was at this
stage when the company rose to
higher proportions that another big
business concern, which is no stran.
ger to the ruling party, developed in-
terest in the Metal Corporation of
Indis, but the Sikh entrepreneurs
evinced no readiness to pblige them.
Then, these Big Business friends of
the Congress Party, sought guidance
from insights gained by poets Into
the nature of reality. Ag is known,
these particular blg businessmen gre
men of culture, men of learning and
men of high religious sensitivity.
There is a poet who hag sald:

“The House of wealth has many
rooms,

And most of them are full—
‘But same get in by the
marked ‘push’.
And some by the door
‘pull’.
“Pushing” having failed here,
“pulling” seems to have obliged.

The rest of the story is easily and
briefly told. All steps were taken by
the Government to further the desire
of these....

Shrl Harl Vishou Kamath: On a
point of order, Sir. When an interest-
ing speech is being made by Shri
Kapur Singh, there must be guorum
in the House.

Shri Kapur Singh: [ support the
point of order. When 1 um speak-
ing, the treasury benches musi be
full.

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may continue.

8hri Kapur Singh: As | was saying,
the rest of the sordid story can be
easily and briefly told. Two drastic
steps were taken by the Government
to frustrate the Metal Corporation of
India: (a) Necessary loans which
were promised to be given were held
up and (b) sale of Metal Corporation
of India's products at open market

door

marked

the
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rates was prevented through illegal
and mala fide price controls and allo-
cations. The Metal Corporation was
thus choked up and starved and para-
lysed, with the result that its share
value fell. At this stage, the govern-
ment thought, perhaps advisedly,
that this was the proper time to pur-
chase it at the market share value in
1964,

The Indian Steel and Wire Pro-
ducts Limited, who by now held a
block of 45 per cent shares represent-
ed on the inequity of the whole pro-
cedure and offered to part with their
shares and interests in this company
through a certain proposal. They
made a proposal which, I understand,
was accepted or at least described as
reasonable by the Cabinet Secretary,
that the assets of this particular con-
cern should be handed over for
valuation by some international firm

of repute and on that valuation, the
assets may be taken over by the
government or transferred to the
government. But, instead of pro-

ceeding with this proposal, the Gov-
ernment of India was further annoy-
ed and issued another ukase which
they called the Scarce Industrial
Materials (Control) Order, 1965, fix-
ing the price of the lead-metal pro-
ducts of the Metal Corporation of
India at almost 25 to 30 per cent of
the open market price. Thus, the
Company's operations were brought
to a standstill by starving them out
of their legitimate recurring income
that could enable them to function.
It reminds me of a saying by Rudyard
Kipling, which seems to be justified
amply by the conduct of this govern-
ment. Rudyard Kipling has sald,
“the bleating of sheep, earmarked for
his next meal, merely irritates the
tiger”. All the entreaties, all the
representations, and the reasonable
offers of the Metal Corporation of
India, when they were repeatedly
made to the Government of India,
merely succeeded in irritating them
and annoying them further. They
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toek more and more drastic action to

starve and kill-the Metal Corporation.

Then there follows a long story of
control order after control order, All
these control orders were manifestly
mala fides and illegal and eventually
obliged the Metal Corporation of
India to close its business for the
time being.

It was at this stage, on the 8th
October, 1865, that the Government
of India notified that they had decid-
ed to take over the Metal Corporation
of India on the alleged ground that
the company had failed to meet its
loan commitments. The true posi=
tion was and remains that the govern-
ment made it impossible, through its
executive high-handedness, for the
company to convert its easily saleable
commodities into cash and declined
to pay legitimate price-dues receivable
for allocations made since 1854. 1
have papers before me which give
approximate computations of these
dues which, if they had been paid to
the company, the company would not
only have been solvent but would
have been able to carry out its ex-
pansion programmes and its opera=
tions without any sort of burden on
the Government or any outside
agency.

It was this position which forced
this private enterprise to knock at
the doors of the High Court on 12th
October, 1965, by way of a writ
petition, challenging the price fixa-
tion and arbitrary allocations as
utterly illegal. This writ petition has
been admitted, as has been admitted
in this House, by the court and is
fixed for hearing some time in early
December, 1965.

These legal proceedings. and not
the trumpeted public interest, have
given rise to the Metal Corporation
of India (Acquisition of TUndertak-
ing) Ordinance, 1965, No. VI of 1965,
promulgated in the sixteenth vear of
the Republic of India.
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Sir, in the Statement of Objects
and Reasoms, in the concluding para-
graph, the hon. Ministar, who is mov-
ing this Bill, has claimed:

“As Parliament was not in
session, the undertaking of the
Metal Corporation of India was
acquired under an Ordinanee,
namely, the Metal Corporation of
India (Acquisition of Undertak-
ing) Ordinance, 1965 (6 of 1965).
It is now proposed that the Ordi-
nance be replaced by an Act of
Parliament.”"

My information is that this decision
to promulgate an Ordinance was
taken by the Minister, and this deci-
sion was recorded in a government
file, on a day and date when this
Parliament was still in session. I
would expect, and ] would request,
the hon. Minister to answer this point
with regard to the particular facts so
that this House may know as to
whether it is being treated with the
due respect to which it is entitled.

In the Stalement of
Reasons, eight specific grounds are
listed as justifications for bringing
forth this Bill. I have tried to
analyse them. The first one is:

Objects and

“It was found that the company
would require about Rs. 6 crores
in rupee finance and Rs. 1 crore
in foreign exchange to complete
the project.”

This fact is true.
The second is:

“It was also found that the
company had ordered much of
the equipment, some of which
hed arrived and was awaiting
erection; some was lying at Bom-
bay Port and incurring demurrage
and some was awaiting shipment
for want of letter of credit.”

The facte are true, but the reasons
for these facts are as I have already
explained.
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The &Ird is:

“The company had taken
several loans, defaulted in the
repayment of loans and in meet-
ing the payments due on defer-
red loans and was in serious finan-
cial difficulties.”

The facts are one-sided, while the
other side of the case I have already
related before the House. The fourth
is:

“Any further loan to the com-
pany as asked for by it was, there-
fore, cansidered inadvisable.”

This, if I might say so, is not honest
reasoning.

The fifth is:

“Besfides, the company WAas un-
able to raise additional equity to
match the loan capital.”

This, Sir, I also controvert as a fact
which is not true.

The sixth reason given is:

“For want of finances, the con-
struction work on the scheme had
almost come to & standstill.”

The real fact is that it was want of
finances and this want was caused by
the oblique actions of the Government
itself.

The seventh reason given is:

“Serious shortages of zinc metal
developed in vital sectors of De-
fence and industry following the
aggression by Pakistan and it also
became apparent thal imports of
this metal even on a limited scale
may not be possible.”

This is true.

The final, and the eighth, reason
given ls:

“Exploration of the area and
the development thereof would
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require large investments. The
company was unable to complete
even the limited scheme it had
undertaken for the exploration of
the deposits.”

The first part of this statement is
true, while the second part as well
as the difficulties to which it refers
were the deliberate creation of the
Government itself.

Sir, the information which I possess
seems to justify me in alleging that
the whole of this story, in the con-
text of what I have explained, is @&
forgery of socialism and public con.
trol of means of production. It is a
faithful copy of socialism but a for-
gery because of the presence in it of
intent to deceive.

I request the Minister to answer the
following questions to clear his posi-
tion before this House can grant that
this Bill has been presented bona fide.
My first question is: why was Ordi-
nance issued at all when the next ses-
sion was coming on, a couple of weeks
later, the 3rd November? The hon.
Minister has explained that he did it
because he wanted to sccommodate in
some way, for payment of bonus,
wages and things like that, to the em-
ployees of the corporation. 1 would
like to know whether it is a fact that
the emplovees were being paid regu-
larly even before this Ordinance was
issued. Secondly, though the control
of 14th September, 1965 has been
there, but has even a metric ton of
‘ead or zine been allocated to or lift-
ed for defence purposes? If not,
where are the bona fides of this Con-
trol Order? Thirdly, if lead and zinc
are important for delence purposes,
are not copper and a'uminium equally
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stallation at Karala not being taken,
over if zinc must be nationalised in
public interest? Are the reasons com-
munal? Fifthly, is the new proposed
Corporation going to be wholly Gov-
ernment-owned, or after acquiring
controlling interest, the Government
propose to offer about 49 per cent
shares to public; and, if so, Is this word
“public”, in this supposition, going to
be the same industrial concern or
business magnate to whom I had made
a reference in the beginning of my
speech? My sixth question is, why
do Government propose to sink about
Rs. 20 crores in this undertaking when
advance of the Rs. 4 crore loan being
withheld will enable the existing pri-
vate enterprise to go into fully re.
quired operalion? Where is the “pub-
lic interest” in this proposal to natio-
My seventh and last question
is, will Government give an under-
taking that it will sell zinc at the ridi~
culously low price that they have been
asking the M.C.1. to sell under duress
of control orders?

Lastly, 1 say that principles of valu-
ation set out in the Schedule to this
Bill are highly inequitous in the fol-
lowing respects: (a) They take no
account of intangible assets and initial
losses: (i) Even in the best managed
concerns. including those in the pub-
lic sector, there are always consider-
able losses in the initial years; (ii)
Such losses in the initial ycars are an
‘intangible’ asset, being the price one
has to pay to establish an industry;
{iii) In the present case these loss"s
have been maximised by the delibe-
rate action of Government in not al-
lowing proper prices for the com=
pany's products; and, (b) The Sche-
dule laye down that all buildings, and
all erected plant, machinery and

=07 Whyv are not copper and alumi-
nium companies then being taken over
by the Government? Is it because the
latter belong to persons nf a certain
communlty, while M.C.I. belongs to &
minor'ty community? Fourthly, why
1= zinc electrolytic smelter under In-

quipment ete., shall be valued as cost
less depreciation at incomeo-tax rates.
This is monstrous because: (i) no
mining and smelting concern can ever
earn full depreciation in the initial
wvears; (ii) the rates of depreciation
for purposes of income-tax are ex-
cessively high: while being fair over
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" 5 .
a long period of years they do not
afford an equitable basis of valuation
in the short term.

Bir, it has been said that modern
socialism is merely inverted greed.
This Bill and its background would

seem to justify this quip. I oppose
this Bill in its entirety.
Shri A, C. Guha: Mr. Deputy-

Speaker, Sir, before 1 proceed to say
anything on this Bill, I should reply
to one point made by Shri Kapur
Singh. [ think he sees communalism
and minority community in every
matter. There was a small trouble at
Durgapur and there he saw an issue
of a minority community because &
Sikh was also killed.

Shri Kapur Singh: It was not a
amal]l trouble. Three people were
mercilessly killed. You cannot say it
was a small trouble simply because
they belonged to a minority commu-
nity.

Shri A, C. Guha: In this Bill also
he has brought in communal matters
{Interruptions). I also held my opi-
nion on this matter.

Shrl Kapur Singh: If he considers
that murdering of Sikhs is a small
matter, then I protest,

Shri A, C. Guha: T feel, and T re-
quest Shri Kapur Singh to consider,
that the Sikhs are not a minority com=
munity in India. They are a reformist
section of the Hindu society and every
Hindu considers Guru Nanak and
Guru Gobind as saints belonging to
the Hindu society.

Shri Kapur Singh: You murder
them and then say that they are great
e,

Shrl A. C. Guha: It will be better
for Shri Kapur Singh to be realistic.

Coming to the Bill, T give full lun-
port to the intention of the BIill
fee] that it Is rather belated. Such l
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measure should have come much ear-
lier. Then, the scope of the Bil] is
very much limited. While India &
rich in coal and various metals, so far
as non-ferrous metals are concerned
India has a deficit. Further, these
non.ferrous metals are scarce ang of
strategic value. Only 30 to 40 per
cent of the installed capacity of some
of our industries are being utilized
because some of the non-ferrous me-
tals necessary for final production are
not available to those industries.

When that is the situation I should
say that the Government have so long
been toying with the problem. In
1955 the Non-Ferrous Metals Control
Order was issued under, I think, the
Essential Commodities Act. But, then,
it was extended only to copper; not to
zine, lead, sulphur or other non-
ferrous metals. When the definition
of “non-ferrous metal” includes all
those items, why this Order was ex-
tended to operate only on copper and
not on zine, sulphur or lead? These
are also as scarce and essential as
copper.

Government failed ignobly in hav-
ing any control over the price or dis-
tribution. The entire distribution
method of the Government was illo-
gical and irrational. I would not like
to go into these matters very elabo-
rately now but I should record my
view here that it seems that there has
been no policy for the Government as
regards the contro] cither on price or
on distribution of non-ferrous metals.
The Scarce Materfals Control Order
1965 has been passed only two months
ago. I hope they will enforce the pre-
visions of this order efficiently and
effectively so that there may be real
control over the price and distribution
of these metals.

Shri Sanjiva Reddy, T am rather
sorry to say, while introducing the
Bill made a very sma!l speech, cover-
ing only some of the reasons for the
urgency for taking over the Corpora-
tion. T should have expected him to
give the Hous+ a sort of resume of
the policy of the Government in the
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matter of production, distribution and
control en price of non-ferrous metals.

The Third Five Year Plan has given
some idea of the development of non-
ferrous metals, particularly, copper,
lead and zinc, on page 516 of the Plan.
It says:

“Drilling and exploratory min-
ing work done at Khetri (Rajas-
than) and in Sikkim have proved
the cxistence of about 28 million
tons of copper ore (average cop-
per content 0.8 per cent) in the
Khetri area and about 0.35 million
tons of ore containing on an ave-
rage 6.24 per cent of copper, lead
and zinc in Sikkim.”

1 do not know what action the Gov-
ernment has taken for the exploration
of those ores alter locating those pre-
cious metals in Khetri ongd  Sikkim.

On page 470 of the plan it is slat-
ed:

“The smelter and the electro-
Ivtic refinery mssociated with the
Kheiri and Daribo copper mines
for an annual production of 11,500
tons of electrolytic copper are
likely to be established by the
middle of 1864."

1 would like the hon. Minister to state
to this House how far this target has
been achieved. So far as my know-
ledge goes, the only source of copper
for the Indian Metal Corporation is
a unit in Ghatsila somewhere in Bihar.
I do not think any copper has come
out of the Khetri and Daribo projects
which, according to the Third Plan,
were scheduled to go into operation
and production by the middle of 1964.

Coming to zinc, the annual capacity
of the Metal Corporation Plant was
15,000 tons. It is also equipped to
operate a by-preduct sulphutic acld
plant based on the smelter gasts
ﬁ\iehuﬂll be used for the mt;fl:;
ture phosphatic fertilisers.
not know what action has been taken
in this regard.
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Coming to the Company itself I
know this Company has not been able
to fulfil the task that has been entrust-
ed to it. Since it is not possible for a
private company to fulfil that task, if
the Government had decided to leave
it to the private company, the Gov=
ernment should have been ready to
give il proper protection and subsidy.
No metal industry, I mean any basic
industry for extraction of metal, can
be sucressful within 10 or 15 years
without proper protection by the
Government. Even during the British
days the Tatas were getting bounty
from the British Government. I re-
collect Shri Motilal Nehru arguing in
the Central Assembly from this Hall
in favour of extending the bounty to
Tatas and the British Government
accepting that suggestion. If the Gov-
ernment decided to leave the deve-
lopment of zine and lead, so useful
for the industry, to a private com-
pany what have the Government done
all these years to help this company
%o go into full production and become
an economic and viable unit?

In the Statement of Objects and
Reasons attached to the Bill, in the
Minister's speech and also in the
explanatory statement for the issue of
the Ordinance, laid before the House,
reasons have been given justifying
the issue of an Ordinance. It is stated
that this Corporation has failed to
tulfil its obligations. The Industrial
Finance Corporation is a Government
assisted company or corporation of
the Government. I do not think the
IFC would have entered into such big
commitments as giving a loan of
about Rs. 1 crore and guaranteeing
some deferred payment loan of about
Rs. 5 crores without the consent of
the Government of India. Did the
Government then not envisage what
would be the financial consequences
of placing an order with a French
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with the knowledge and consent of
the Government of India. 1 know it
for a fact. Why did the Government
not take any action then? Why did
the Government then not make an
estimate as to whether this company
with its small capital of Rs. 3 crores
or Rs. 3 crores would be able to
extract zinc and lead to meet even a
portion of the requirements of our
country? This is a grave failure om
the part of the Government on such
a strategic sector of our industry,

In 1950 our preduction of copper
was 3,60,000 tons. In 1964 it rose to
441,000 tons;, only an increase of
80,000 tons in 10 years. In the case
of lead it was 2,000 tons in 1950; it
rose to 6,000 tons in 1960. In the
case of zinc concentrates our produc-
tion was 2,000 tons in 1850. It rose
tu 10,000 tons in 1860 but the capacity
ol this Corporation was much more.
Moreover, for years this Corporation
waus allowed to send zinc concentrates
to Jupan and get it back refined as
zince sheets from Japan, which was »
huge drain ‘on our foreign exchange.
Why was it allowed and why early
steps were not taken for the setling
up of smelting arrangements for the
company itself?

Then, another poim is this. It is
for about three years that machineries
from the French collaborator has
started coming. Some of them have
come; some are lying in the Bombay
Port incurring huge demurrage; some,
I think, are in the process of being
despatched, but as the corporation
could not find sufclent finance the
French company has not been des-
patching them. Are we to expect that
Government should watch the situa-
tion for three years when during
these three Years every year we were
losing Rs. 3 crores or Ra. 4 crores
worth of foreign exchange becsuss of

Corporation? It is a great fmilure I
-night say. There is something wrong
in the Administration. I do not know
why the Government of India Hirve

¢
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been so indifferent about the develop-
ment of this company and of this
industry. 1do not mind about owners
of this company. X, Y or Z may be
there or may not be there. 1 feel
that this sector should be under Gov-
ernment control; not omly this one,
but other non-ferrous industries also—
whether it is the Ghatsila Copper
Corporation or any other smelting
factory started in Kerala with Cana-
dian collaboration or any other nom-
ferrous metals industry started either
by the Birlas or by the J. K. Group
or by any other group with any
foreign collaboration for the produc-
tion of aluminium. All these should
be brought under the control of Gov-
ernment and should be developed by
Government.  If it is a decision of
Gove.nment that steel should be a
monopoly of Government, why should
not non-ferrous industry be a mono=
poly of Government? It should be
realised that no steel could be pro-
duced without some element of zinc.
It should be realised that for the pro-
duction of steel some element of
tungsten or some other non-ferrous
metal is necessary. So, if the Govern-
ment decides that steel should be a
monopoly of Government, non-ferrous
metals also should be a monopoly of
Government and that declsion should
be implemented at an early date. We
expect that this Bill may be only the
beginning of the first step of that
process.

About this company Shri Kapur
Simgh mid many things. I do not
like to enter into all those matters,
but one.thing which strikes me is that
this company was asked to supply its
entire products to the Tatas and Indisn
Tron at a fixed price which was very
much below the free market price
prevailing in Indis; and it was the
aflegation of this company that it was
suffering loms on that sccount. It has
also been gquestioned through their
legal advisérs. 1 do not like to enter
into that question; but, why instead
of subsidising this company, Hf =t «ll
the Government hatl Secided to loave
the produttion of rihe and lesd to a
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private company, did the Government
put each handicaps on this company
by fixing a minimum and uneconomie
price for the entire products of zinc
to be supplied to two big companies?
I think, from the national point of
view, it is & bad economy; from the
administrative point of view, it was
a wrong step that was taken,

I do not like to believe in all the
gossip current. Generally, I do not
take much interest now in the pro-
ceedings of the House. I have not the
time; I am occupied otherwise. I
have not seen anybody from this com-
pany,—but others have come and
casually told me that because of ome
pressure of big industrial magnates,
somebody in the Government adminis-
tration has put all these handicaps on
this company. 1 hope, this is not true.
I think, the Minister will try to clear
all these allegations. Why was the
company made to supply the entire
products of its zinc to two big indus-
trial concerns, the Tatas and Indian
Iron, at a price which was uneconomi-
cal and much below the free market
price in Indla?

Bhri Sanjiva Reddy: Above the
world market price.

Shri A, C. Guha: May be; but we
are not getting many things here at
the world market price. Sir, he refers
to the world market. The cost of pro-
duction of copper in the world mar-
ket is below £100, but the London
Meta] Exchange and the USA Com-
modities Exchange—these two bodies
—control the entire supply of non-
ferrous metals though the cost of pro-
duction of copper is less than £100,
per ton, they fixed the price at £230
and then raised it to £308. The free
market price here is £500 per tone
of copper; so, why does he mention
the international price or the foreign
market price? He has not been able to
enforce the international price here.
We should consider the free market
price as prevailing in India and that
price has been prevailing with the
connivance of the Government.
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The Rajasthan Government and the
Industrial Finance Corporation have
great financial stakes in this company.
They made repeated requests to Gov-
ernment to revise the price. The
Tariff Commission submitted a report
in 1962. But no action was taken either
on the request of the Industrial Fin-
ance Corporation or of the Rajasthan
Government or on the Tariff Commis-
sion’s Report of 1062. Moreover, in
1863 the Government ilself set up a
committee to report on the price filxa-
tion of zinc. This committee submit-
ted its report some time in March
1984 and no action has been taken
since then.

So, late in the day, when everything
hag gone wrong, the Government has
come up with this Ordinance putting
al] the balances on the Corporation,
There has been enough of bungling in
non-ferrous metals production, by
torpedoing of the development pro-
gramme of the Third Plan; there has
been chaos in the distribution, import,
price control and manufacture of zinc,
lead and other non-ferrous metals by
the Government. I hope that this will
be the first step for the full control of
non-ferrous metals by the Govern-
ment of India ag demanded by the
Industrial Policy resolution. I do not
care whp is the proprietor or who may
be the beneficiary. They will be given
some fair price or fair compensation
according to our Constitution. That
is assured:; I do not worry about that.
But in the national interest 1 feel that
all these things shoul] nut have taken
place much earlier. This company, if
at all it was entrusted with the charge
of developing zinc and lead, should
have been given proper opportunity,
proper scope and proper subsidy to
develop these. That would have becn
in the interest of the nation. Now we
are faced with a very difficult situa-
tion in respect of zinc, lead and sul-
phur. There is no direct source of
supply of indigenous sulpiius; it sirould
have been developed ang extracted
from pyrites. 1 read out frem the Plan
Report that the target wag so much;
nothing has been done so far. So, 1
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hope, Government will now arise to
the situation and take effective steps
80 that these non-ferrous metals’ pro-
duction, distribution and price control
may be effectively done.

Shri Daji: Sir, Shri Kapur Singh
has called it “the result of invested
greed”.

Shri Eapur Singh: All socialism is.

Bhri Daji: All socialism is, accord-
ing to him. According to me, this is
not a socialistic measure at all, nor is
it a measure of nationalisation; it is a
measure of vindictiveness and petti-
ness, it is a measure of how the top
monopolists of our country, the Tatas
and Birlas, alone can rule the Govern-
ment ang do have the preponderant
influence in the archives of the Gov-
ernment of India.

Shri Kapur Singh: Shame.

Shri Daji: One of the reasons which
this Ministry has trotted out, or has
been led to trot out, is that this com-
pany could not meet its commitments
running into a few lakhs or crores of
rupees. 1 would like to know what
this brave Minister, Don Quixote of a
Minister, who is trying to tilt at this
small windmill, has done to realise
10 crores which have been appro-
priated by the Tatas, Rs. 10 crores by
IISCO and Rs. 5 crores by that
engineering company which makes
certain components and other things.

Shri Harl Vishnu Kamath: Sancho
Panza is also there.

Shrl Daji: You do not touch them;
you dare not touch them. What have
you actually done? What is the case?
The case is that you have fixed prices
at such uneconomic levels.

Shri Sanjiva Reddy: There is a half-
an-hour debate. They have given
notice of that. I think, Tata loans
could be giscussed separately then.
We are now discussing the Metal Cor-
poration . . . (Interruption). 1 am
only saying that better opportunity
will be discussed then; I have no ab-
jection.
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Shri Hari Vishna Kamath: The
Speaker has rightly ruled that rule
352 will not come in our way; practi-
cally it is his mandate and we are free
to infringe that rule also. We are
glad, he raised that point.

Shri Dajfi: One of the ways in which
Akbar's wise Prime Minister Birbal
caught a thief was to say that some
cotton was sticking up in the beard of
the thief and immediately the real
thief started combing his beard. So,
as soon as I mentioned the name of
the Tatas and the non-recovery of
dues, the guilty conscience of the
Minister pricked up and he jumped
to defend the Tatas. What more opan
advocacy of the Tatas can be seen than
the Minister jumping and asking me
not to speak about the Tatas?

Shri Sanjiva Reddy: I only said that
there is going to be a separate discus-
sion on that.

Shri Dajl: You have not been able
to realise crores of rupees given 10
Tatas and JISCO. When the Govern=
ment has not been able to reallse
crores of rupees from them, this Com-
pany is being nationalised because it
cannot meet ity commitment. I am
not against nationalisatjon. As far as
I am concerned, you nationalise all
companies including TITISCO and
TISCO. But under the cloak of natio-
nalisation, vindictiveness is practised
and that vindictiveness has got to be
laid back.

What has been done? Absolutely
uneconomic price was flxed for the
production of this Company—3} per
cent plus the landing cost. When was
that? When the international mar-
ket price rose and the ruling market
price was high, at that time, 8 years
old recommendation of the Tarnff
Commission was brought in. If 3§ per
cent plus the landing cost was a fair
price, why not apply it to ball b.an_r-
ings, why not apply it to automobile
industry, why not enforce it in the
case of all such commodities? Why
should there be a distinction? And
who benefited by this low price?
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Again, the Tatas and the IISCO, the
friends of the Government, to whum
the Government have advanced the
interest-free loan of Rs. 10 crores and
have not been able to realise that. Be-
causg the Government by repeated
order forced them to make deliveries
to IISCO and TISCO at this reduced
price, th. roduzid them to the point
-of absolute bankruptsy and unecuno-
mic working. When they poinled out
continuously, “This is an uncconumic
price and we cannot work on it", the
Government did not hear tnem and
they allowed that concora to run into
difficulties.

Then, the Minister refcrred to the
talks with the Cabinet Secretlary, the
sub-Committee and the Sec.ctary of
the Mines Depariment. Let me in-
from him—he may not be knowing it;
I want to give him the benefit of
doubt us m criminal lawyer—that one
term offered to this Company was;
“You take Birla into partnership or
we will expropriate you" It is be-
cause this Company did not agree to
kneel down before Birla and did notl
do what Mr. Dharma Vira asked them
to do that this is being nationalised.
1f a small entrepreneur of the country
refuses to knuckle down to the knees
of Birla and Tatas, the real owners of
this Government, he is expropriated.

Shri Hari Vishou Eamath: It is a
serious charge.

Shrl Kapur Singh: Nevertheless,

true.

Shri Daji: I would like to point out
one thing to this House. ] do not
know how many Members of the
House know it. There ig a book called
the Geological Survey of India of 1982
published in 1884, and there is a
volume on Copper, and the Govern-
ment of India Survey shows that the
Indian Copper Corporation apparently
ewned by Birlas is being managed by
-mone other than the Bouth African
foreign companies, the bankers of
Rhodesia’'s Prime Minister, Mr. Jan
Smith.
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Bhri Eapur Singh: Shame!

Shri Dajl: That has got to be natio-
nalised. This is the Government pub-
lication.

Shri Harl Vishou Kamath: The
Government should quit on this issue.

Shri Daji: We have broken up con-
nections with South Africa and when
you want to champion the cause of
Africans sand when Chinese gain a
diplomatic victory in African conti-
nent, you bemoan the fact. But why
should not China steal a march over
such a Guvernment of India?

Shri Sanjiva Reddy:
get  ocmotional. Let
facts.

Shri Daji: I will read it gut from
the publication, the Geological Survey
of India of 1962 which was published
in 1964. In the volume on Copper, on
p. 55, there is a clear mention that the
Indian Copper Corporation’s technical
managements are the New Consolidat-
ed Goldfields South Africy Ltd. It is
a foreign company in South Africa
belonging to the bankers of the Rho«
desia’s Prime  Minister, Mr. Ian
Smith . ....... (Interruption).  Any-
way, it is a South African company.

Shri Sanjiva Reddy: They are pro-
ducing it in India.

Let him not
him give the

Shri Dajl: Yes; they are the techni-
cal experts of the Indian Copper Cor=
poration.

Shri A. C. Guha: He is referring to
the Cepper Corporation of India of
Ghatshila. Originally, it was owned
by a British Company. But I do not
know the present position. I alse
suggested that this company should be
nationalised by the Government.

Bhri Daji: Right; thet is the point.
I support every argument that was
advanced by Mr. Guha., Mr Guha
really made a very outspoken and
good speech. He has relieved half of
my task.
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What 1 am pointing out is this. The
point is that one Company is being
nationalised in the name of defence
requirements and  national  defence
while another Company producing
equally strategic material, that is, cop-
per, which is also required for our
delence and which is owned by Birlas
and technically managed by the South
African company

Shrl A, C, Guha: Which has also not
developed according to the target.

Shri  Daji: ... .is being left out.
‘This is what we call vindictiveness.
Again, ancther private company has
bcen allowed in Kerala. What is the
policy ol the Governmeni? It is by
cullaboration with Canadian and Bri-
tish consultation. You allow that to
go on; you allow the Indian Copper
Corporation to go on though its techni-
cal collaborators and advisers are a
South African company and you na-
tionalise this Company. And you say
this is socialism. This is not only a
mockery of socialism but this is 5
prostitution of socialism. It is by
such acts ag these that this Govern-
ment plays intg the hands of the
Swatantritics and allows them to hold
up the very conceplt of sociallsm to
ridicule.

Shri Sanjiva Reddy: Shri Kapur
Singh is getting the reply. He is re-
plying to him.

Shrl Dajl: I want to know whether
article 14 permits the action of the
‘Government or not. That is the point.
Therefore, this Bill raises the entire
question, as has been rightly done by
my friand, Mr. Guha, of the culpable
guilt of this Government in not deve-
loping our non-ferrous metal industry
in our country despite three succes-
sive Five Year Plans. You have mise-
rebly failed; you have absolutely
failed in this matter. The Pakistani
attack helped by America and Englang
has been really a blessing in disguipe,
thiaking o & Coath prograeame for g

of a crash for
development of non-ferrous me-::‘l:
and it is thinking of alloting Rs. 250

b
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crores in the Fourth Plan. Even if
this Rs. 250 crores plan materialises
at the end of the Fourth Plan, we
shall be hardly able to meet just 50
per cent of opur requirements. With
the growing engineering industry,
with the growing defence industry and
without a non-ferrous industry in our
country, how can we be self-reliunt
in the matters of defence? Uptill now
the Government has been culpable
and has left the entire question of
non=ferrous metal trade in thy hands
of American and British vested inte-
rests who have been able to mani-
pulated the prices towafds our disad-
vantage, ns rightly pointed out by Mr.
Guha. When the cost of production
was only 100 pounds, thy selling price
was 320 pounds. The Government
slept over it did nothing and it only
tinkered with the problem—a qefi-
nery here, a smelter there; a small
ming here and there and all that, The
schemes laid down in the Five Yvar
Plan have not materialised. ] want
the explanation of the Govererent,
Shoulg this House not, gt this critical
juncture in India's history, when
everyone is shouting sboul food self-
sufficiency and defence self-sufficiency
—miss a meal & week and grow whoeat
in the flower pot—know where are
you going to grow non-ferrous
metals? Where? Will it be in the
orchards of the Government of India
or in Birla's house? This Bill does
not solve the problem it seceks to
solve. It talks of ethics, but the whole
thing stinks; the action of the Gov-
ernment stinks; the steps taken by
the Government stink because before
the High Court, Government gave an
undertaking through their counsel, &
solemn undertaking at the bar of the
High Court, that before the 20th Oc-
tober, they would lift all the sccumu-
lated stock of this Company. This
way done in respect of the stay appli-
cation moved by this Company. The
stay application was rejected by the
High Court on the afidavit filed by
the Secretary end d by the el
of the Government that the stocks o
the tone of 1100 tonnes, sceumulated
by the Company. would be lifted be-
ore 20th October since they were
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required for Defence purposes. The
stay application was rejected and on
the 24th you bring this Ordmance and
take it over, Do we understand that,
when the affidavit was filed the Gov-
ernment had no schemes of passing
this Ordinance? Was this Ordinance
cooked up within seven days? We
want an explanation. Why was this
affidavit filled? Who was the officer
who filed this aMidavit and who was
the legal officer who gave this solemn
undertaking to the High Court? How is
it that upto the 3rd November, not a
grain of stock was lifted or moved
and not a single order was passed, Do
we allow or will this House allow the
officials of the Government tp play
ducks and drakes with our justice
also? Do we understand that the
Government is using no equitable
principle while appearing before the
High Court and filing writ petitions
vis-a-vis private citizens? Only the
other day we were told that the Fin-
ance Secretary, Shri Bhootalingam,
was going about in America pronounc-
ing a policy which was apgainst the
policy of the Government. Now here
is a Secretary who files a false affida-
vit before the High Court ang here the
House is asked to endorse the Ordi-
nance which in lieu of the affidavit
filed before the High Court. This is
called nationalisation and socialism.
If this is nationalisation and socialism,
I cannot say what brand it is; it is a
bullock-cart brand. Therefore, the
whole question of non-ferrous metal
should be looked into. This is not
enough. This explanation of the Gov-
ernment, this lame explanation of the
Government that the mines were cloz-
ing down and the workers were being
made ynemployeq and so that Govern-
ment had moved in, ig not at all con-
vincing. On this again we have cum-
Plained so many times to the Minister.
] may even say that the workers em-
ployed by the Indian Bureau of Mines,
which is a Government concern, have
not been paid wages for more than
three months continuously. I have
already given in writing a complaint
to this very Minister and have glso
met and complained to the Deputy
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Minister; yet they have not been paid.
It the mine workers, who are working
in the jungles are not paid their
wages for three months continuously,
how can they eat or purchase their
rations? Nothing wuas done there,
Now it ig said that this Company was
not able to pay wages and, thercfore,
the Gover t is tionalising, 1
do not think that the nationalised in-
dustries are paying their workers re-
gularly. Public sector is the worst
guilty employer because the Labour
Department is also paralysed; the
Labour Department cannot do any-
thing with the public sector em-
ployees. So do not tell us this thing
or bamboozle us with this. Tell us
the real reason.

First of all prices are manipulated
50 that the company crashes; when the
company crashes, they are called and
asked to take a senior partner; when
they refuse, it is nationalised. There-
fore, this is State monopoly capitalism
working in the service of the mono-
polists of our country. Is it in the in-
terest of Tatas that yoy give them
zinc at any economic price? Is it in
the interest of Birlas who want to
become a zink in addition to copper
king? If not directly to Birlas, it
goes to them through the Birlas’ Gov-
ernment. This is not the way for the
honest industrial development of our
country. Therefore, this crime, cul-
pable crime, on our non-ferrous metal
industry has to be put an end to.
There should be bold plans to develop
the industry as a whole by taking it
away from the imperialist stronghold,
both in the mautter of supply and
prices.

This is one of the ways of nco-
colonialism, ie., supply us materials
at exorbitant prices and take away
the materials at lower prices. This is
how our adverse balance of payments
arises. This is how the foreign ex-
change difficulty arises. If you want
to meet that, vou have got to take a
bold programme of lifting the entire
thing out of the grip of the Anglo-
American monopolists and also their
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local satraps who are building small
smelters in Kerala, here, there and
everywhere, with the help of South
African, American, Canadian and
Rhodesian  technical collaboration.
Really a nationsl non-ferrous metal
industry ig the need for the hour.
Therefore, take over the entire indus-
try, the whole thing, and develop it as
a national industry for our Defences
and for our growing engineering in-
dustry, for making India self-suffici-
ent. We shall proudly march forward
as a free, strong nation. But do not
give those arguments of crippling one
industry and say that this is soclalism.

Mr. Deputy-Speaker: Shri H. C.
Mathur,

Shri Hari Vishnu Kamath: Before
Mr. Mathur starts speaking, may 1
request you to direct the Minister to
ascertain, before he replies to the de-
bate, whether the allegation made by
my hon. friend, Shri Daji, with regard
to South African ang Rhodesian parti-
cipation, and make g statement in this
House, because it is a very serious
matter® The other day the Minlster
of External Affairs said that Govern-
ment would apply economic sanctions
against Rhodesia, bul here we are
helping them to perpetuate the sla-
very of Africans.

Shri Harish Chandra Mathur (Jal-
ore): We just heard two flery speeches
from the Opposition benches making
serious allegations and it is really very
difficult to match their eloguence or
the enviable advocacy of Shri Dajl.
It is for the Minister to answer. I
hold no brief regarding serious allega-
tions that have been made. My
esteemed friend, Shri Guha, made &
really authentic, a matter-of-fact
speech to every worg of which [ am in
complete agreement. If you sift all
that has been said, whether it was by
Mr. Daji or by Mr. Guha the a'lega-
tions apart, the motives, apart. we will
come to one definitc point ie. that it
is in the national interest to take
over this Corporation.

Without entering Into any ethics of
public sector verses private sector, I
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should say, this Government has al-
ready & clear-cut and well defined
policy. We do want the public sector
in & big way so far as basic indust-
ries are concerned, I do venture te
submit that, if any hon. member of
this House would care to pay a visit
to this mining area, even if he is an
avowed supporter of the private sec-
tor, he will return with po other re=
commendation but one that it is ex-
pedient in the national interest to take
over this Corporation and work it. I
had occasions to visit this area twice
anxious as we were to sce that some-
thing comes out, but there has been &
complete stalemate for a long time, It
is in Udaipur in Rajasthan; it is one
of the very vital sectors of our indus-
try. Whether it is Defence or indus-
trialisation, there are tiwo very im-
portant projects in Rajasthan—one is
the copper project at Khetri. 1 do not
know how far I am correctly inform-
ed, but my friend, Shri Daji, will pos-
sibly be a little happy to know that
where Birla was interested (in Khet-
ri) and was making certain efforts to
retain it, it was taken over by the
Government much earlier; it is a pub=
lic sector project mow. I had spoken
to the Minister about it many a time,
and 1 had also been putting quile a
few questions here. It was not only
our people here bul even those people
from outside, those foreign collabora-
tors who could be of any assistance
to us were not very much inicrested
in this project, and they raised so
many questions and queries and made
certuin suggestions which  just pro-
longed the investigation stage, and we
never got going as o result of it. Cer=

tain parties from the USA were
interested in the copper project. as
you possibly know, but wuntil and

unless the Minister took an active
personal interest and was goaded by
Parliament and by some of us, nothing
happened. and now with the French
collaboration. something i making a
move. 1 think the fate of the zinc
smeller and thc zinc mines was a
little worse. Nothing has been done
at all and there has been a complete
stalemate for such a long time.
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1 do not see why the hon. Minister
should have been apologetic before
this House or before anybody else for
having taken over this project. If
anything, he can only be accused of
the very belated action which he has
taken in this matter. We have been
asking questions of the Rajasthan
Government who have interest in this
and we have also been asking ques-
tions of the Central Government. I
do not know the inner story, whether
it was in the interests of Birlas that
things were prolonged or not. But
I think that it was absolutely
not within the competence of the
company to have progressed at all
even if we had advanced a loan of
some crores of rupees to them, which
was not being given by any sound
financial institutions; even with the
loan they could not have gonc ahead.

Further, the trouble between the
corporation and the Government was
not so much on the question of tak-
ing over, As a matter of fact, those
proprietors—if 1 have been wrongly
informed, my hon. friend who has 2
much better brief and a much better
acquaintance may correct me—were
not against the concern being taken
over. For a long time that is what
I have been learning from those who
are in the highest authority and who
are concerned with it. The only ques-
tion was about the terms on which
this corporation was to be taken
over. So far as the parties were con-
cerned, they wanted certain definite
terms and a certain return and a cer-
tain compensation for certain amounts
which were considered to be infruc-
tuous and wasteful expenditure by
the governmental agencies. Therefore,
thére were certain protracted nego-
tintions about it, and nothing could
be done, When the urgency and the
need for it was felt, the corporation
had to be taken over. If we do
away with the paesions and if we do
away with everything extraneous
particularly to this corporation, I am
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sure we shall agree that the step

taken by Government was the right
step. As for the complaints and the
allegations made, perhaps they may
be correct and they may be looked
into; it may be that we may have to
go a step further. But so far as the
question of taking over of this cor-
poration is concerned, there is no need
for Government to be apologetic
about it. They can only be accused
of the belated aclion which they
took. It is absolutely in the national
interest that Government have taken
over this corporation,

Shri Daji: They are apologetic be-
cause they are taking over only this
corporation.

Shri Harish Chandra Mathur: I
had given a very good example ear-
lier, which should satisty my hon.
friend. I do not want to go beyond
my State; Birlas are from Rajasthan,
But fortunately they have not been
able 1o take this over, and they have
been driven out of Khetri also.

Shri Harl Vishnu Kamath: They
are operating all over the country,

Shri Harish Chandra Mathur: They
have been driven out from there.
Perhaps they may be operating else-
where; I do not know, I am not in-
terested in it. But I think the House
ought to give its fullest support to
the taking over of this corporation.
That is my plea with the House and
the House should support it because
it was in the national interest,

I would like to submit to the hon.
Minister that we have generally a
sorry and sad experience when these
companies are taken over as public
scctor  projects,  Certain  personal
equations and personal interests go
a long way., T would, therefore, urge
the hon. Minister that he
should really have sound men and
the right men at the right place and
see that we get going in a real man-
ner. There must be people who know
the subject and who have a drive and
imagination. We have already lost a
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considerable amount of time on this
project. The crying need of the coun-
try today is that something must be
done about it urgently, and we shall
be happy if the hon. Minister in the
course of his reply assures us of how
the administration is going to be run
to the satisfaction of the country.
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£ wrn & oo /7 faewt & el F
AT H qAH QB Y | gWIT §TH a7
" qall At A T wrw ¥ oA
fr ow & ox oF, & gEm Ay ATy
fami a1 w= it § for goere ot swTe-
ax gewdt difs 1 oqw apEr § o
was & Jhfaat & grq § qg qvwee
@ W} U aEn g b
& fw v&@ vt w1 W ag Trdimee
w1 wiga £ A1 7o 9 Afe anw-
g1 gz A1z, faen o gur A
Ti-a§ (A 2 A wwfagn v oA
THTH XIG B AT |
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&G aa & wioy fder s
wigat § fr ¥ ge wefmi W
TERH 77 & GATRATE AFT WA
ATHT § | EATHATE T HaAA FwTAAr
T & A 7 o ol oy & T AT
T 7 weafer & e 9T, gTeEAr
17 |7 T T aF T TG FTE AT
7@ aw g9 AF g9 e g o oA
auToaTz # U A Srafww G ow
WL § AL 60-70 TIA ¥, AT
HIT, 99T 11 Wl g, WgaT g aw
50 579 wATy W fi @ § oy
arn g1 Faad fs o e &1 wree?
o¥ SMe 41 ¥ ST ¥ TmEn Y
odl TER & a1 § 7 ey | e
#afwm qae & =ifew a3 & w7 99,
¥ ow fysgae @ qeoff s §
a1 g7 71w 2fay fe Safsa o
&1 feaar wfwesr famar g7 gfan
g A AT 91T § 59 & ©F @ &1 @
T & fF Fam awmE i A
ag Wt @ifes efmwn & awear g
it gufr, afew wrq-ag woeT W@
qrEAr A o|;E T T T AT
qaim

%1 fedi T ¥ oA 9,
afawfae &1 & 4w g7, AwEwE
FT faoam az dar au 1 771 & 1 ¥©
fzAt & 7gi & 7 Ty w41 & oF FATH
& 30T @z wrAwTd w41 f®oas
une, 1947 ¥ ¥ yw wfenaw ¥
afa, Aqg wfww, wizfom afa,
war afqy  wife sfasfal
wear | ferdt agfady g€ & 1 3w
AN ot (27 &, 7 1 A 2 e
T OEE arel ¥ 39 afawif A
g1 § W W TAT g
g & 1 w ® ang
& it oz o W frar @ 5 oA

wT WHTC oHE W A Al et g
FaTeaw WA ;A W AT g |
ot v fomd : arfor a@ ¥

fafwm wofaat = ot & 1 o7 &

foad gt wwe< §, 37 #1 aTeET;,

W, TFOAT ¥ AW O AT § quE-IET

ot § W et W §, 3T @

¥a 7% TF T amt weE g, aw aw

e 59 difig U & fagaw

¥ ¥ St qfY Zem ) gw %

o Aifs o ga g, sa F ot A

wdt wgra w1 wnf Aify oz £

Shri Alvares (Panjim): Mr. Deputy-
Speaker, it would be an over-
simplification to confine ourselves to
the fact that Government have step-
ped into this trade and attempted to
nationalise it. The mere fact of tak-
ing over the Metal Corporation of
India into the public sector does not
guarantee ils use for the people on
the lines that any public sector cor-
poration is expected to do. If the
main administration of the public sec=
tor corporation is left to Government,
then the working of the Metal Cor-
poration of India, before its take over,
goes to prove that even government
participation or government control,
even though of a limited character,
can make nonsense of public sector
enterprises. Therefore while we must
say that in the taking over of the
Metal Corporation of India, Govern-
ment have initiated a policy to control
the production and distribution of
non-ferrous metals in this country—to
that extent, this is a welcome mea-
sure—we do hope that through the
working of the corporation as a public
gector corporation, dealing with such
important and strategic base metals
as zine end lead, there would be
Introduced some rational and proper
distribution system in order that these
scarce metals may be made available
to the industries that need them most.

But what is of importance at this
stage is the manner in which this
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entire gcheme, which is known as the
Metal Corporation of India, was
bungled from the beginning. In the
provisions of the Bill, you will come

across  a cluuse whereby Govern-
ment will refer to a tribunal
the method by which com=-

pensation is to be paid, Let me take
this question of payment of compen-
sation for those who have bought
equity capital in this Corporation.
Government will pay them at the
present market wvalue. What is that
value? How will that be determined?
Anybody knows that the market
value will be determined by the per-
formance of the company. Who is

responsible for the  performance
aof thig company? We have
trere on evidence that the Tariff

Commission recommended a certain
rate for the supply of zine and lead
to the market. But on eccount of &
government order, the rate was re-
duced to such an extent that in one
single transaction the Metal Corpora-
tion of India lost Rs, 3 crores, This
has bcen repeated everywhere. Not
only has Shri Daji said that this
scarce metal was supplied to certain
eompanies at a certain rate which was
not recommended by the Tariff Com-
mission, but the Government of India
at one stage tricd to control the com-
pany by buying up the shares of the
Indian Wire and Steel Products com-
pany—or by whatever name it is cal-
led. It is made out in the petition
that the Indien Wire and Steel Pro-
ducts Co owned 45 per cent of the
shares of the Metal Corporation of
India. Now, 1 want to ask Govern-
ment: having known that a certain
other company called the Indian
Wire and Steel Products Co. owned
45 per cent of the shares of the Metal
Corporation of India, why did Govern-
ment have to go out to purchase the
Indian Wire and Steel Products Co.
rather than directly purchase the re-
maining 58 per cent of the shares In
the open market? On the one hand
Government agree that monopolism is
growing in the countrv; on the other,
they are trying to buy up a mononoly
got a8 monopolv ho'ding in the Metal
Corporation of Indla, thereby en-
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couraging monopolistic
in the country. [f Government
wanted, they «could have surely
gone to the market and purchased
the remaining 55 per cent of
the shares. I am sure that then this
transaction would have come about
easier than because of the rejection
by the Indian Wire and Steel Pro-
ducts Co, of Government's offer,

tendencies

Now, the entire working of this
company must come in for a little
scrutiny, This company has been
functioning for some years. It has
also been given loans to a very larger
extent, by the Industrial Finance Cor-
poration of India. While during all
this period, the company made no
progress, what was the Company Law
Administration doing in regacd to this
particular aspect? Were not the
transactions of this company scrutinis-
ed by the Company Law Administra-
tion? Does not the Company Law
Board scrutinise all applications or
keep a note of all applications made
from time to time to the IFC or other
corporations? Does not the company
law administration, in giving licence
for the production of lead and zing,
keep a statistical survey of the pro-
gress the company has made, the
losses it has incurred, the demand it
is making and the protection it hay
sought? T1f the company law ad-
ministration had been wide awake
during all this period, 1 am sure that
the present situation would never
have come about. After all, in the
present context of planning, all ap-
plications for equities are first vetted
by the Government of India, Subse-
quently also, when a company wants
to raise fresh loans by way of equity
capital, It is again the Depart-
ment of Economic Affairs that must
give the clearance. This company
had repestedly applied for ralsing
exira capital, If Government had
either agreed or rejected the applica-
tion for Increase of capital by lssue
of equities, why did Government not
fo into the working of the company?
1f it did, and In one instance rejected
the application, what did a Govern-
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ment do for the last 5-6 years in res-
pect of a company charged with the
responsibility of producing lead and
zine, two vital strategic materials
both for defence and for the indus-
trial development of the country?
This question must be answered be-
fore we accord our support to this
Bill, because essentially this state of
affairs could have been avoided if the
company law administration, if the
representatives of the Government of
India, if the representatives of the
Government of Rajasthan  had been
more vigilant and taken a little in-
terest in the progress of this com-
pany, As a matter of fact, it is ob-
vious that a number of political pre-
ssures have been brought to bear on
the working of this company, When
we have the Rajasthan Government
owning 10 per cent of the shares,
when  the Cabinet Secretary himself
had something to say in regard to the
price and in regard to the issue of
share capital, [ cannot understand
how this company was allowed to go
on from 1958 to 1964 wilh a state of
affairs in  which no private sector
company would ever be allowed to
exist. If that is so, if the House
makes this assessment that the Gow-
ernment of India was partly respon-
sible for this state of affairs the share-
holders are bound to ask the question.
If the government could control the
affairs of the company at wvarious
stages, should it not accept the liabl-
lity for the drop in the share wvalue,
market value. This is a test case for
the future investors who Invest
money as capital in new companies
and they will be guided by this. No
company, as I sald earlier, could is-
sue equity shares in the market un-
less the government vets the appli-
eation and glves the green signal. If
iIn sueh circumstances of very tight
canital market, investors come for-
ward and Invest their savines, it be-
com=s the resnonsibility of the gov-
ernment of 'ndia to a very large ex-
tent to make all efforts to see that
the investors’ monev ls safe and
the camnanv dass not to go to the
dogs or liquidation. Here ls g case
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in point; the company raised
capital at one time and another

time and a big loan was given to it
by the IFC which is a Government of
Indiag undertaking. ] cannot under-
stand why neither the representative
of the Rajasthan government or the
Central government nor the IFG,
which a!ways secure the loan in some
manner or the other, did not exe:cise
the vigilance necessary or give pro-
tection to the capita] juvested by the
public of this country, Therefore,
when the government {s taking over
this concern and goes to grbitration,
1 hope it will be able to pay all those
equity sharzholders their full paid up
capital becaves the primary respon-
sibility of meintaining the wviability
of this eompany and of the issue of
share capital and of producton and
pricing is all that of the governmenk
and it cannot escape its responsibi-
lity for this state of affairs in which
this Corporation findg itself. There-
fore, while we welcome the taking
over this Metal Corporation of Indim
as a move in the direction of firm
control over the non-ferrous metal®
in the country, we must at the same
time demand that the government he
censured for bringing a state of af-
fairs in the company whose capital
value was over Rs, 6 crores. The In-
vestors musy be protected in the bar-
gain and the government should sot
up a commission not merely to find
out what is to be done In the future
but also to {nvestigate what share of
guit is to be puy on the Rajasthan
officials and what share, on the gov-
ernment of Indig and the trustees of
the TFC for the mess in which thls
eompany lg now in.

ot g0 wo Wi (Fomyw) @ 3w
e wErem, & aw 7o & oodm-
wwr o1 fymradt § | oW wedy wT
fis 2 & fom & gw w07 OeFrawTor
go faiwree @ ¥ ) e dar
aYT fr wradm el & owwt § fw
o wmt § odwr w3 ¥ oae
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arw o wrm g, aft Tefieeo
femr armr afew w=rar ad 1 g8
&g ¥ wgy omav & fE awi aw ot
wresT & ¥ @ ff, 99 61 9§
OhzsT TEY & 9T Wi ara ff o o
g ok F oox fr ft I w1 oy
fodir A ® T &t | W aa wT
w5 wrooit i faq 7 gg 90 76 6T
wt fre® 2 a§i &, gafag g
TLETECr §TX o1 @ F 1 O TR
ot ag w77 a1 @ & o Eh A
& mAE AT A wET g amer Wit
o At a wedfm § faedl A
wOET w9ar 77aT7  faar gur § @
form %7 Tt % § gz o war @ w7
qrf § ot &1 AE 3T F #re o 34r
oltd ¥ Aw owrd § o ool gra 7 #
st A awvEge T ¥ oot &
gaRal g i awdiags § woan wivwax
g9q TEA 71T st & wfowrfogy
¥ arg qIra 1 1 F 24 F w1940 T
£ f5 v smiRT & WER ¥ sy
w7 FEA (7 wEew § w1f A
®1 ot a1 7 #Y ot ? a7 gw -
T A A Ty A oeg §
wsoqfaat meelt Tt § € wwEl §
azi gW W ag o dmar wfer R
qoeTT ¥ fwrat & oft aefrat g &
ar 1, aoerdt fawmr ot mafaat s
K oar aff v &

arefan ove & wenia s wré
wrefam iy dAr wmgm § &1 I W
i fam sormer 3 #rf @ | eI
8 ¥ AR & A o w o
fowre 7% frm & o 3w oW i
aff frwr Y & @Y F9 & a2 A T
T [ AN AT 1 9T OF AT
TS T AW Ay 7oAk
g 3 aft it g s 39 A
oo o¢ fee & femre @1 A 3
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fogas 3w A ozt § ot 5T
Fiamraear g1 v ag ¥ wf
T wimA I wfagi w e
ara & faq & 2% vy ¢ T U
ST AT 7% 427 g At & g
TraTTeT a7 et £ adt {raT § die
dwii 1 frgqew ¥ fag goamet o
qefr Fulc AT arg H 2 qed &
% ox fawra smam g 1 oF AT &
aew €@ @ &g & fag fapr &
g fam & grewrer &Y | COeTE
9% 7% war T e @ 97 faare Ay
B w ¢ wife qoere e oAt
w7 T &, =g @ § cadfed 2w
Wifrmeemda NGO
&, ¥ (A I FE AT A FL | FOWAHC
vy ot A 7w arft R frow Ia &
mm:&mmwhm&
¥ 79 9 faamr wT A

IqraN WEAW . OF WA W
g

ot ge %o wrm : & 7y wp @t
i’fwmwﬁﬁmim
@ ¥ e §, 9 F ¥H FA S
frgra w1

FuTaret wEne : ay andam @
¥art ¥ fer aft &

off ¥o wo wWiw : gOOTC & ®W
@ ¥ aA¥ qr g PrarewT R &)
& ay vy T g fir i ¥ fag rsTre
o ¥ o ) woeTT WY Ay A A
wifedr fr ag g 340 €70 a1 )
Wit 41 & § 1 ©h Fa2HEH
#rg gl W o fragw e
¥ arz w1 fF ag wd oA Wl
oY dh fe g T oxEfer
wfrk o wry § a7 A fr aver
wrre a3 @ g fry § a1 A O
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*1 gy oY v Adt g F ag ed &
g% ¥ ¥ O T v ? agA W
g W 9T g faare agi Ad w<
#dY § 1 orfedt &1 AT s1q S
®T wgl a% sarqETa § 7

urfe dto e wTRWA ¥ AT
# 1 wgr & 1 wER U=mwor
oY oY wi Ay ok & F oAl agew g
wTEe o !&oﬂmqmm&m
¢ fm w1 ofrem ohiaw g
gy | oy wgr o @ fe o
fea # fef S &1 afrawor o=l
§1 @ ag fear amar & afz 3w
«rx § fora w1 fw e figr & ofin-
wor fear o &war gy 1 @ & s
s wrfe dro dro wTTtwa § faawr
wtr fgr & wdtawor fear s
arfgdr w afaeew fear sman sfgl
Qg ¥ w9 & % A 47 & I A
fadia wiw W< w24 1 fEt we-
frat gert agt & oY fr waTee &
wae # g v W § 7 wrfe e
Yo & gy gura sifcat gr § e
aga wiady T7 @ § 1 wTgATge GAv
wfre amd § ¥t fs frgeam 3 fas
w3t famar § 1 w1 gualm  sATEr
A qg § feqr oman § 0 oy A
@ wgw wfr e g 0
Ty wfta o w1 owTe e
frismmiesm g M e & 0%
§t alrer 8, Tgrawe & faar

g wiT &3 & o & fom o)
Fuesmgw@Edagmg v
T w1y %1 f5z & fame s aifgd
oz o i & ot 7 7 ol w7y
& =7 g ot fawr wom wfer

fag ¥ wmew @\ N Fw & g

¥ WY giget ww W o § 99 9T
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gafa=TT g1 | T & A 3 T
TR IF &1 WY & | Hw A W
F1ga g AT gAY A & A iy
¥ o1 ZTEATE @ A TG wwET Amev B,
gz /& g wfgy  wfaem Ifam
®aga fwar wrm wfgy o o A
TTEIRE A9 A% TG AGY GAEI Sy
o A% FUETT € T g fawre ol
Lacil S e e sl e G
gt st w7 )

¥ ami & ae qfw v g
¥ fgg & s = afmew wom
@iga § tafaw & g9 faw w1 gwda
w@rg

IuTSaw WErw ;o At )

it gz foy (EW) : IN-
SO WA, A4 AN & wr § afe
qA F1 &3 §T TF KT AW R )

IqTeaw "EE : AT g &
o, ST O R A RS

sl qyeic fag : 9 am W
R aframn g

Shri Harl Vishno Kamath: Nobody
trom his party, that is Jan Sangh
has spoken.

Mr. Deputy-Speaker: Very well; 1
have now called Shri Banerjee.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, 1 oppose this Bill on
two or three grounds. Even at the
time when this Bill was to be intro-
duced in this House, I rose on a point
of order and raised my objeciion un
two grounds.

Mr. Deputy-Speaker: The point
of order is over. He may now gpeak
on the Bill
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Shri 8. M. Banerjee: I have been
asked by the Speaker to stale those
pointi during my speech.

I gtill feel that the Ordinance was
brought at a time when it was known
to the hon. Minister and the Huuse
that the Lok Sabha was going to
meet on the 3rd November, 1965. In
respect of this Ordinance, if 1 have
heard the hon, Minister correctly, he
said that this company, the Metal
Corporation of India Limited, did aot
pay wages to its workers for two
months, If this is an offence—and it

is an offence, no doubt about
{t—may I tell the hon. Minister
that in Kanpur itsel!, Muir Mills

Limited headed by the big Singhanias
have not paid wages to the workers
for the last three and a hal! months,
and g ill not even an investigation has
been conducted and no instructions
have been issued even after the assu-
runce that Rs. 40 lakhs wil! be given
for working capital to Singhanias to
reopen that mill

I support nationalisation, ang I
would have been exteremely happy, I
would have given my unconditional
support to this Bill, and I would have
ceally congratulated the hon. Minis-
tar had I known that they want to
oationalise all undertakings produe-
ing non-ferrous metals,

sft gty ary A ;o FTeTw
Wi, g ¥ v A ko

Mr. Depuiy-Speaker: The Bell is
belng rung—Now we have quorum.
Bhr; Banerjee may continue.

8hrl 8, M. Banerjee: I wa: submit-
ting that I would have been the hap-
plest person had I known that this
Government would nationalise al] the
pon-ferrous metal undertakings. My
friend Shrl Dajl has very correc'ly
brought the auestion of the other
corporation which Is headed by a big
industrialist. If the affairs of this
Metal Corvoration of India Limited
are s0 bad, I would like to know why
it was not taken over long ago, why
pegotiations were going on, and why
ssyurances have been given not oaly
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to the managing directors of this
concern but even to the Chief Minis-
ter of Rajasthan that the gffairs of this
company will be improved and Gov-
ernmeng will give proper financial aid
to this company through the various
agencies, 1 really want to koow
what is behind thig whole thing,

Two things, zing and lead, are need-
ed for defence and armamenl pur-
poses, If yhat Is so, what happened
after the promulgation of the control
order of 1965! The idea was to freexze
or to take over the entire stock on
tive ground that these two things were
needed for the purpose of defence and
armaments. I would llke to know
whether jt is a fact that after this
contro] order wag issued in Septem-
ber, 1865, even pfier that, not an
ounce of zinc or lead hag been lifted
from this place for the purpose of
defence. Iy that is so, what was the
the need of issuing this control order?
Is It to fix prices? And in the court
of law the wrip petition was opposed
by Government on the g ound that
this was needed for the emergency,
to meet our defence needs, and be-
cause of the abnormal conditions pre-
valling In the country the chances of
import were dwindling. This = was
one of the grounds on wiich it was
opposed. So I want fo know from
the hon. Minister, and I want a cate-
gorical answer whe'her it §s 5 fact
that nothing has been lifted, whether
zinc or lead, for the purpose of defen-
;e'and.ﬂao.wbnhm.mmah

Then, my gecond point s -bom thais
particular Corporation, . .

ot wheTe s dewt : FuTeRe W,

T F wrow A 3

Mr, Deputy-Speaker: The Bell is
being rung—Now there s quorum.
Members who come in must  sit ot
least for some time; they should not
walk out Jm.med.l.ulcly the proceedings

Shri Banerjes may contioua
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Bhri §. M, Banerjee: The second
point is, I want to know from ths
hon. Minister whether a new corpora-
tion is being formed by the Govern-
men' with the registered office in
Rajasthan and, if so, what will be the
composition of this corporation. I
want to know this only because I {eel
that some big industrialist, who was
after this corporation, who wanted to
ge! in but who dig not get g place,
and who wag instrumental in bringing
this o.dinance or the pressurised the
Government—i{ may not be the hpn.
Ministér, but ~ the governmental
machinery—Iis :olng to be includeg in
the corporation. ] want to know
whether he is going to be included
in'1t, or, if somebody is going to be
included in this corporation and this

rporal\on is not going to be run
cent per cen{ by Governmenp agen-
cies. I 'do not know why this ardi-
nance was brought or why this Bill is
before this House. That ig why I was
opposing this. Otherwise, the object
is laudable.

But pow, the hon. Minister has
stated in his opening speech that the
affairs of this company wefe in the
do'drums gince 1944, if 1 have heard
him correctly. i steps were taken
to improve nnd give them the tech-
nical knowhow or financlal assis-
tance, or to take over this company
in 1957 or in 1858 or even in 1059
when they wanted more money from
the Gove-nment through the Finance
Corporation? 1Is it a fact that the
P anning Commission recommended a
loan? 1Is it g fact that a technical
committee was appointed, and what
4s the report of that commiltee? Is
it a fact that whether one of the
memberg gave a note of dissent and.
if so, I would like this House to know
what were the notes of dissent gnd
why a dissenting note was given by
one of the members. Today, when
our country is moving fast towards
raising the industrial output, and when
the defence of the country is of vital
importance to us, and if non-ferrous
metals pre not so much available in
our country. then it is high time chat
all these projects which are manu-
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facturing non-ferrous metals were

nationalised. But why thig particu=
lar company has been singled out?
This reminds me of a slory in this
House, when we raised the question of
land acquisition ordinance. I remem-
ber gne industrialist was ‘o be helped
by this Government and just to ac-
quire the land of a private citizen, an
ordinance was brought to Parliament
and Parliament wag approached for
it, and the dates were known; we
discussed it for seven days in this
House, and the hon, Shri 8. K. Patil,
the then Minister of Food and Agri-
ture, had to amend the Bill in many
ways. The Attorney-General was
brought into thiy House. He was
consulted Ind I am sure he had to
accept many amendments moved
either by th¢ Opposition or by the

groups. Opposition to this
parlicwar Bill is coming not from
us, agnd nop on a parochial basis and
ngt on other cansiderations but from
all quarters, whether from the Trea-
suty Benches or from the Opposition,
because we feel that the object may
be jaudable but yet this is being
done because of the pressure of some
agencies. 1 would, Therefore, reguest
the hon Minister to allay our fears
and to clarify certain things and es-
pecial'y those two points which I rais-
ed, namely, whether an ounce of zinc
or lead was used for defence pur-
poses after the control order was
passed and stocks seized, and then,
whether the corporation is being form-
ed and, if so, what will be its com-
position. These are the ftwo points
whrich agitate my mind. and I fee] that
unless these things are replied to, it
will be difficult for me to lend my
suppory to this Bill.

I shall refer to one more point and
I sha'l have done. I am told that
there is some correspondence between
the Chief Minister of Rajasthan and
the hon. Minister in this matter. If
it ie not strictly confidential. a copy
of that correspondence should be laid
on the Table of the House, sp that
we may know why the Chief Minister
of Rajasthan lent his support *e this
corporation which was to be taken
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over by the Central Government or
by the Government of India by
an ordinance. In this case I find that
there is some contradiction between
the Stale Gove.nmeni ang the Cen-
tral Government. I do pot know
who is wrong or who is right, but was
the fact that this ordinance was ‘o be
brought known to the Chief Minister
of Rajzsthan who lent his support ana
who had all appreciation for this
Zawar mine and other things? 1 do
not know what is happening. I would
request the hon. Minister to kindly
clarify this,

When 1 oppose this Bill, T should
not be misunderstood that I am oppos-
ing nationalisation. I stand for
national sation, but at the same time,
1 stand for nationalisation for a good
purpose, What should be the basis?
It should be done with a move to help
the people, help the public and not
to have another corporation and have
some group of pensiomers on top of
it and then give s bad name to the
institution as has been given in the
past.

st st o owT : ITEON WENw,
99 § wrw A
Mr. Deputy-Speaker: The Bell Is

be'ng rung—Yes; now there is quorum.
‘The hon. Member, Shri Yudhvir Singh

Shrl 8. M. Banerjee: Sir, T should
not be misunderstood if I leave now:
T have to go at 3 pm.

&t 710w fag @ TmeTe WEILT,
g W1 faw gt g W §,
FR O AW 9= § faadr wwig gl
& =7 7 o we A ¥ o oaga
& Qa wgaui 93 fawie e m @
fo w1 &g g &1 w5l qw
dfa b ama g

wt A% @ St & adg-
WO W GATH §, W A T ATr w6

% § fs o0 w1 ar & v efew
FTHTT QIR g & 7 &, g5 @t F oo
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fedl wradt w1 i adY 5 @wa
afwa ww o1 WA AT dwy #F arg
o 1 g agw ¥ ga { modicaw g,
I9 A €W awA ®) £ A4t g5 IgA w0
T A o et wgreg w1 o Frafaan
fear grm 1 ag T ag i Wil
& 1 oft gt &t & qa 1w W wedia-
w0 wA ¥ gl ¥ amm @) ag
gt frw ¢ fs 38 71 g & g W@
@ 9% § g w0 w7 ag ar
g g1 o § 9 gadr wiF fewm
¥ ardt § | xafae 0 ewer & fAres
¢ s soee w "md § wuft Aife
w1 Tz W | I AERg A qg Wriw
wmar § fe mere el awdifas
ey & W gg U TETT 6T
o1 ¢, w7 37 caAi ¥ O qana fag
& wror ag agaw fism ar g
a1 fr va & wet fawsn wifiore o
wigd ¥ o 0w fagen w1 oETT At
T T (ATAY EURIT A §g wiT-
qitva w1 afre fwar § oo
fedt gt & fams awr wdi wdie
L@

& arx Wi § 94 aww ¥ ox fe
waft wgrea & wudr ww 1 ofre 1 o)
arw I WaAT Ao of 1w g ATy
g wfrw &1 ot &1 340% vy a7 fis ag
w1 Wi ¥ g A o (waq § g
.2, ot werAi fe & ot § axfcfer
& 1 &) W o W fa i & wwfe-
forr §, 9 9T a1 I4% darAT T WG9
w1 IR ow werwer gy
e = art & aowre o wodt feafe
§ 1 oy T aeer frow wde
war @ & av % ag wgir § I4% wrf
e g §, vawr qd wgwg vt IO #
e wT |

o ary ¥ waga v & frar
¥ wremwl & w7 ) it e,
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P gt £ ]

&\ fy wgfaree ardf & e 8, -
0 &Y Wl gOdi FTAC 0 HL wwiA H
VA% g 95| A17 § o4 iy et g e
a3 gfoar & wed awaw £ g€
gt 1 s wif Gar wed w1 fE
I BYATEL] AR & ag U awI 61
fale s @t sk wwmr an
Fa ar, #lwa wegfaee axeg A1 ag
wa T § A mid o afew s ag
wel 8 fs gfw wiz ot @13 wefaai &
wH W U gw @ feq o, )
faT ww Vi A1 adme fen o
G A §, g u

et d g7 sxga w g
W faw & Swva ¥ ww nwdw
wg waran qar § v qfe @ QA1 S
= ¥ § gl & w91 ¥ o
it § Wiz e 1 & ga w1 € ww
g wel dar &8 & qagr
a1 wedl a3 § gRary T8 $1 91,
wafey ST ) ag @1 ST e grg
¥ &4 % ferd ag sTONTWAT TAEAT 99T 0
W A (H W TVA K7 AW FT GA
&, vt s 1 afaer & s
wnel ® g s & fog, geer ) &
wivgny swETdisigrasf fg
T FW@T | WNT EEE LR
sifag 1+ N o @\ e R wE W
ol ag yaw! wdi awg & g wAr awdr
1 wufay EwT A% wod g § &=
wigdt & 1 wfew Suw wwd e &
o A, afir qw fam gag ez @Y
wrr § % @@ wWite ® 7T
Qi w1 Fwwma W1 SEnEE Ad guT o
99 A & wwWar g % goeren O
TF o § T oy qu i
& ag 98 w1 ogmww w1 I
¥ @ ¢ o mw frer w1t & fag
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g 917 a7 gEe el % A £ eETe
I8 T QO U IIGM § % |

T AT WY1 ILEIT AR TH HHY
¥ g " § 1 0T w9 faea-da
& qrE @Al W FOHT 5T & | T AW
T & W= 9 1 JIT T € q0
wETE FT T SER MG FIA T 9@
AW qAF AF WITAZ ATGT H TET IH WA
¥ faegm gwfa sl o A s &
T A I@ T R g9 g #
e § &1 %% & g9 wrfa & O &,
¥® Fwfa g1 avk & Friww ggt o H @@
wavw wga S fF faey amd
FOFT ¥ 0 TG & 0oy grq
¥ aww fed, 99 w1 T weT e
¥ g7 gt & @t Ay gt A g
GEEET AW A FTH ATEAT wrafEal &
e ¥ G ww oW ¥ Ew ¥
™ u9d 19 & fear § smye &1 4R
T T WTAT § | B W IR AT
g & wuwTe & ag wee e § (%
W ¥ T e wrs e ¥
grg ¥ W TR N @ & erEi
T & §uT el Y arast A A ¥
refm RN waaME
feei ¥ ¢w & wfx o dav g AT
ag W% I e w6 i wreTe
fy Tt & wraer ¥ fayear § 1 < aTRw
¥ sraraman fie A EURT AT wo vt
& Wl wTREy § g ¥ ey
& e freeft ST § A WY Wi
w1 fea EarrRrd & siomw 2 £ o
T & W agA W I W I
oY ¥ Y aE | §F Eit & &
s i gg A wTeEReE @ W & 9w
w fmma v §oafer & wagw
fe o7 & art ¥ O ww anfge fed i
g RaR AT | we T W
i gig ¥ I fr wrem kv AT
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W & §4 & Iy WTiEAw &7 qEra
fear 1 wrfae wifeardic 15-20 =
& g fras ara 9 ©7 7 9ar 94
WERT ®1 goOr g arferag d4mee
¥ e w7 wifsda &1 war0 ag1 faan
T | w4 dar ar A4 § fvoag v
w1 fivar ®g3 3y T g4 €@ "
qmAr & e IITC H ww @ F ?
w& qar a1 7Y & fir ag dart feamr
gt MmrfE S o A sa e
T & L 9T T 4% gUA H A5 7
W oI 8 T wwfEl
ST Q% QT arede g g o € fis
g & ag Gre IO WA S A
w fiverr walt ot g ¥ oy ardt Bed-
& I 7w g 9w Pl
Fyortoagarew st i3 6f ?
& age e & oy I F g Art AT
% &z ¢ o't g% w1 og xawnd e
g I WTAY G & ST Far o g
39 % ux< wgiaw gwrk § 1 @7 o=l
¥ 417 gg A dew wTORWA WTE
thar s e d @w@wwmm o
arE @ § 9 e § 9
aga AT A F R Sew ¥
q=< "t §, A A devw A Y
a7 & i gk &, a1 o ot wrdr e
f o W e ued e A & afe
T gfacar wwdt wd fnfaw 1
O 3 | 9 e sredz wrefi ® g
OF & & amar § | e 7 T 5
e ¥ § fis ¥w ¥ o ¥ & wORIC
O FTHE R 79 W Prdare ol arfe
T & wrw i et ooy @ e 7 W
qra 91 aferoAT el araTr e W
W Gl AT g § g
T WA qrd | T Wkt & gry & qg
CTITIWT & T § 99 ¥ & s
g1

Skri P. C. Boroeah (Sibeager): Sir,

AGRAHAYANA 1, 1887 (§AKA) Corporation ctc. 3180
i

Biil

progressive expansion of the public
scctor. To starl a new venture in the
public sector :3 one thing, but to
acquire a private sector undertaking
which is existing now is a diffecent
thing. In the latter, the government
should be more cautious. We should
see that the new undertakings do not
suffer losses, because there is already
a lot of criticism aga.nst the publie
sector. We have invested to the
extent of Rs. 1,780 crores up till now
in the public sector, which is giving
a return of a little over Rs. 2 crores
& year.

The Committee on Publle Under-
takings has also remarked that the
expenditure in the public sector ls a
bit too much. In certain cases; more
than 40 per cent of the expenditure
is on townships only. So many things
have been said by them;—I do not
want to enter into those dctails—
which are responsible for the unsa-
tisfactory performance of most of
our public sector undertakings.

In this context, we have to see how
the government fares In taking over
this Metal Corporation. Generally,
private sector undertakings are takem
over by the government for three

s: 1. Misma nt. 2. A los-
ing conmcern, unable to discharge its
obligations to the workers and unabls
to ensure production 3. Fallure to
raise equity capital. 8o far as the
mismanagement of the company ls
concerned, mot much was said by the
M nister in his opening speech. Evenm
in the Statement of Objects and
Reagons, not much has been said
about mismanagement. Regarding
the second reason, the company has
not gone into production as yet
S0, the question of profitability
does not arise at this stage
Regarding the third reason, fal'ure to
raise equity capital to match the loans,
this is not very clear, because it is
sald In the statement—and the minis-
ter aiso gald in his speech—that the
pald-up capital of the company is

T am one of those who believe in the Rs. 2.70 crores. Generally the ragie
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of equily to loan is of the order of
20 :80. That is to say, to get aloan
of Rs, 60 lakhs, there should be a
capital of Rs. 20 lakhs. But this is
not alwayg the case. There are many
indust ies in the private sector which
cannot raise this much of capital and
even then they are gelting loans. We
do not understand why this particular
company was not given that loan in
time.

ft Wiere wWra mr IuTa
wEXEw, @A F L@ gag nw-afE Aaf 31

Mr. Deputy-Speaker: The bell is
being rung—Now there is querum.

Shri P. C. Borooah: Having regard
"to the priority nature of this indus-
try, the government should have
given the loan to this company also
on an easy insta'ment system, as they
have given to TISCO and JISCO.
Had they given the loan to this un-
dertaking in 1963 or 1084, production
cou'd have been sta ted by now and
the company cou'd have avoided much
.of its demurrages, depreciation losses
and glso penaties for default in re-
payments, The total expenditure
{hrat the government will incur by
way of compensation, rcpayment of
the olg loans of the company, re-
pairs of machinery. payment of de-
murrages and penalties for default in
repayments, sa’'arles of the Adminis-
tractor, Tribunal, etc.—all these will
exceed the gmount of Rs. T crors
loan for which the esompany was cla-
mouring for a long time.

15 hrs,

However. Sir, the Government have
finally decided to take over this com-
pany. We have nothing to say now.
Let  us wish that the company
T™ung well. In doing 89,
1 have to m-ke a few suggestion:.
Firstly, the Bosrd of Direclors ghould
be associated with specialists in the
field. Second'y, official elements
should not be more than 30 per cent
in the Board. Thirdly, the Chairroan

NOVEMBER 22 1965

Corporation ete, 3182
Bill

of the Board should be 5 non-officint
expert. Fourthly, over-staffing should
be avoided. Fifthly, accountability
shoud be enforced. And lastly,
the executive staff should be associa-
ted as shareholders and allowed to
hold a percentage of the posts of
directors so that incentive tg efficien-
cy is ensured. These are a few sug-
gestions, Sir, and 1 hope the hon
Minister will take them into consi-
deration. With these words, I sup-
port the Bill.

Some hon. Members rose—
Mr. Deputy-Speaker: Shri Saraf.

Shri Shinkre (Marmagoa): Sir, may
1 register my protest. I think our group
deserves much better attentlon....

Shri Sham Lal Saraf (Jam'nu and
Kashmir): Congress members have
not spoken at all,

Shri Shinkre: That is because they
did not want to speak. )

Shri Sham Lal Saraf:
tely wrong,

Shri Shinkre: If you say, Sir, that
only by snaking noise pne can get a
chance....

It is ubsolu-

Shri Sham Lal Saraf: Sir, | protest
at his saying that. It must be at least
2:2 if not 3:1.

Mr. Deputy-Speaker: I am sorry,
whoever catches my eye gets the
chance,

Shri Shinkre: If that is the conven.
tion, we shall follow that. But it hus
not been followed hitherto,

Mr. Deputy-Speaker: Nobody has
raised any objection, I am reslly
wonder.struck as to how the hon
Member can raise this objection. 1
have called Shri Saraf,

Sbrl Sham Lal Saraf: Sir, [ rise to
Irnd my support to the Bill moved
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by the hon. Minister of Mines. Be-
fure 1 speak on some of ils aspects, I
wouwid lice to place a little bit of my
own experience before tne non. Mini-
#ler. ln tne survey reports of the
Geologicai Survey of India and in
the survey reporis from some of the
States who have their own organis-
uwd department of Geology and min-
ing—l can speak of my State, the

Suate of Jammu and Kashmir —traces

of non-ferrous metals have been men-
tioned. As early as 190-61, the State
of Jammu and Kashmir Depart-
ment of Mines and Geology have re-
ported in’ their survey reports about
nickel, lead and copper. Having seen
that, | personally, at that time, had
dis.ussed with the Indian Bureau of
Mines on the subject—in fact, they
were holding a very important con-
ference where I too had the oppor-
tunity to participate—asking them
to take upon themselves—to have
& little more intensive survey of non-
ferrous metals. But till now it has
not been done. What T wou.d like to
ask in this connection is, whether in
piaces where the presense of these
metuls have been reparted in the sur-
vey reports of the departnent of
Geology ang Mining of the State con-
eerned, intensive gurveys have been
done or not. L would request the
Minister, while replying to the debale,
1o take the House into confidence and
tell us whether according to tne sur-
wey reparty received by him, accord-
ing to his experience and knowledge,
ihtensive gurveys have beea under-
faken in these places and to what ex-
tent these areas where non-ferroua
metals have been found have been
Zeported upon so that we can bank
upon future pragress and future deve-
lepment,

The second aspect is this. Pari-
cularly, in the Second Tive Year
Plan period a tempo arose ali over
the country or a tempo was set in
the indusiries, particularly, in
the small gcale industries—I know
that there is hardly a Stal> in the
country where small scale industries.
have not been set up, like engineering
industries, metal industries etc. Most
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pt these are industries wnere cupper,
in particula.;, ang zinc and lead as
well have been needed most.  Iuci-
dentally, the hon. Minster of Indust-
ries is alsg present in the House, and
1 hope he will bear me out as to what
the position is. As [ said once the
tempo shot wery high, but today, I
am very sorry to say, that teupo is
gelting down mainly for the reason
that for electrical Industries, for en-
gineer.ng industries and such other
indust.ies, in all the sectors. there is
paucity of these non-ferrous metals.

The question, therefore, arises ap
tp what sieps Govirnment have taken
so far in order to make these mewnls
available within the country. It =
quite good that we import them. The
question is whether the imported
metal also is being adequately made
avapilable to the people. My hon,
friends have already covered the
subject in one or two melters. Fer
instance, today, although non-fer-
rous metals, particularly copper, are
imported Into the country, the ques-
tion is whether it is being distribut-
ed according to the needs of the in-
dustries. whether it is being dis-
tributed in proportion to the needs
of the lerge-scple industries,
medium-scale industries and small-
scale industries. It is mot. I would
say, there also the influence of certain
groupas and certaln individua's mey
be working. When that is the
position it is high time both the
ministers, ths minister in charge of
mines and the minister in charge of
industries, put their heads together
and see how this question can be
solved, I ally fee! that the
industry is suffrring wvery much for
want of non-ferrous metals and also
due to the fact that what little is
available not properly distributed.

Then comeg the price factor. When
the last Finance Bill was on its anvil
in this House, I spoke with all  the
emphasis at my command, that rais-
ing the tariff walls o high. ax  was
done Jast time, will start a boomerang
upon what little progress has bern
achieved whether in handicraft, small
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industries or other things. What {is
the position today? [ would request
the hon. Minister for small scale in-
dustries to go up to Moradabad, which
is only 100 miles from here, ang see
for himself what is the pos.tion with
regard to these small indust.ics, par-
ticularly the brass and -opper induse
trics. The brass industry wiucn has
been earning, I should say, about Ra
2 croreg to Rs. 3 crores forcign ex-
change annually by exports, that is
being hit very hard mainly for the
reason that copper is not adegquately
available and, secondly, for whatever

little is available the pricc is very
high.
Sir, as hus been made oul here,

personally, I belleve in a mixed eco-
nomy, 1 believe in a limited State sec~
tor. But there are two things. The
Government must think pretty well In
advance as to what type of industries
they propose to take up in the public
se._tor. As far as the policy laid down
by thi; august House is concerned, it
is wbsolutely clear and there iz no
mmbiguity about it as far as I have un-
derstood it. But in implementing that
policy the Government has 1o pay its
attention. In certain case:, 1 must
say, frankly, that attention has not
been paid. Therefore, it is time that
they make up their mind and make it
absolutely clear as 1o in what spheres
they want to come in and take things
in their own hands, Keeping that im
wiew, the question that arises is whe-
ther at the time when this corpora-
tion was floated they were glven all
faci'Mies. Firstly, personally speaking,
' knowing as I do how very badly non-
ferrous metals are needed in the
eountry, I ghould say that this indus-
try should certainly have been taken
trom ity very inception in the hands
of the Government. They c:d not
do that and they created a private
corprration for this industry. I with
it had been dealt with and handled
more carefully. An impression has
been created that it had been handl-
ed In a shabby manner. [ hope the
hon. Minister, while replylng to the
debate, will kindly make it clear how
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it hag been handled. Shri Daji gene-
raled some heat as well in his speech,
but from what light he has beer able
to throw during his speech, 1 perso-
daliy feel that it will be incumbent
upon the Government and the hon
Minister to throw gome more liglit om
it so that misgivings, if any, appear-

llng in any quarter may be doue away

with in no time.

I want to make a mentlon atout
sulphur also. Sulpbur is very much
available in Ladakh 1 do notknow
what Government is doing about It
It is high time that full surveys and
imensive surveys are conducted and
the results made known. I hape the
Minister will explain the position ta
the House, At the samy time, while
giving full support to the Bill T will
say that when the Bill is passed the
Government should ba in a position
to set up its own corporation In =
manner that will dellver the goods.

Shri Shinkre: Mr. Deputy-Speaker,
Sir, almos: all the relevant, pertinent
and valig points arising out of this
Bill have already been made and some
of them have been made very force-
fully. Still, I would permit myselt to
stress one or two points. But, before
that, I would like to make it perfec:ly
clear that I am entirely with the Gov-
ernment, as far as this Bill is con-
cerned, because in principle I am for
the nationalisation of the principal and
key indus ries. At the same time, [
would also make it perfectly and
abundantly clear that I am not at all
satisfled with the performance of the
public sector undertakings, as we find
them in our country today. I feel that
as long as we are not able to proiuce
in this country a bureaucracy with a
proper sense of perspective of national
interests all talk of public undertak-
ings and natlona’isation of key indus-
tries will be idle talk and we will see
no fruitful results derived therefroms
for the welfare of the country,

As far as my Information goes the
Corporation had approached the Gow-
ernment somewhere in 1962 or 196%
with a request to appropriate or em-
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propriate it, or take it over and the
Government had already in principle
taken the decision in 1863 that this
Corporation must be taken over by
the Government as the financial g.r-
ingency and the difficulties that it
was facing at that time could not be
overcome by it through j.s own elforts
What I wonder is if they took Lhis de-
eision in principle in 1963, what made
them wait all these long years? It
is here that some of the o vations
made by my hon. friend become very
relevant, A though some Members
have already spoken in that line, 1
would request the hon. Minister to
£ive the House proper salisfaclion as
to whether there was some such ex-
traneous element which prayed and
forced the hands of Government to
delay the matters In such a manner
that the Corporation would be comp-
letely helpless, or the Government
worked in such a way as to force the
Corporation to surrender and surren-
der in a very miserable manner so
that Government could take it over
on their own terms.
from the hon. Minister proper expla-
nation to the satisfaction of this
House, He, as we know, is a compa-
ratively new-comer to this Ministry
and whatever allegalions, although
they are very serious ones that have
been made in this House, they may
not strictly reflect on him or strictly
attach at his doors.

Shri Alvares: The allegations are
against the Government.

Shri Shinkre: So, I hope he will
not figh. shy to investigate properly
the causes of those gerious allcgations
and give the House proper satisfac-
tion.

According to Government's own
admission they have lost more than
Rs. 0 crores in foreign exchange by
delaying the taking over of this Cor-
pora'ion; I am speaking subject to
correction.  Since they had  slready
made up their mind and taken a de-
cision in principle to take over the

1 would expect |
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corporation, the capital required at
that stuge for .ake over wowu Save
been niuch less than what is anlici-
pawed today. Now it 1 anucipuaied
to be of the tune of HRs 20
crores. Al that ume 1t would huave
been about Hs. 6 crores. 1. showld
be properly clarified to this House
as Lo who ig responsible for this de-
lay and for this extra loss to the pub-
lic exchequer.

There are ohe or two provisions of
this Bill which, to my mind, perhaps
require some further clarificativn.
One of them is paragraph 2 of the
Schedule attached to the Bill which
says that the compensavon will pe
paid on the basis of the market value
of the land or building. I am not
quite sure whe.her this is the best
method of paying compensation to
the parties concerned, or the Corpo-
ration concerned, because the market
value of land and buildings, at least
in this country and especially in the
industrial areas, is contingent upon
and subject to various factors. Some-
times it may bring to the Govern-
ment huge losses; sometimes it might
bring to the parties concerned huge
losses. What happens is this. After
the Corporation has shown losses over
several years the market value of
land and buildings in those far off
industrial areas would have dwindled
to such a depth that the market value
may mean nothing. Then, when Gov-
ernment arce taking over an under-
taking the market wvalue may go 10
such heights that it can reach any
limit. It is the common experience in
thig country that the price of land
near industrial undertnkings of the
Government goes up very high. Even
in Goa, between liberation and todsy,
within three or four years the price
ol land has risen upward flve or six
fold. The price of land in Goa éven
at the time of the liheration was not
low: it was quite hirh, Barring a few
urban places in Bomhay, Calcutta and
Delhl, the urban centres of Gon had
the highest price for land. Still, the
prices soared up 4, 5 or 6 times. A
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simiiar thing can happen elsewhere
too. Therefore, I would suggem to
the hon. Minister that the market
value may not be the right method
of ascertaining or assessing the com-
pensation payable against land and
buildings. Some different method
should be dev.sed so that there will
not be any loss to either side. Both
the parties should be treated on a
completely fair basis.

As I said earlier, all that is perti-
nent and valid regarding this Bill has
been already said. 1 would enly
caution the hon. Minister by once
aga n indulging in repetition that only
for the sake of the princip'e of
nationalisation do not run after
nationalisation at random. See to it
that in this Corporation at least the
country does not again gather the
same experience which made even far
more advanced people, people in the
know, to say this is no socialisation,
this Is no soclalism, this is simple
eapitalism of the State. With these
words of caution, I support the Bill

Mr. Deputy-Speaker: Shri Radhelal
Vyas.

8hrl Alvares: At what time will the
hon. Minister reply?

Mr. Deputy-Speaker: After the
speech of Shri Radhelal Vyas is over.
€ i ma yme  (S9h)
IRy wErew, AT fagaw guT aveA
. wmar &, 9 W & geg awda v g
& A g o wrm weer §1 g AT
¥ gy wh waw sImn arfeg a1
aF wew a7 A0 & T30 ] | weeT
B fF 18 52w & FgA g ger
famr wrar o ¥iwa ot gur @, we@r
g
EH wvEl ave & wiaw } (W geny
o F1 WX gk qw A A A afew
R fefowr swsg # and, w6 Wk
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€ # gqrwmEani & qfy & fag
waf oz {1 fadT s agar a7 ) frf
wgz & w awi fefew qromy ¥
forer w2 ororfaat & wedt ¥ < v
& o AT GFA F g FrEr e aey
@ F wramyaT E qf & fag
9 AT AT |47 g Wi 9w
oy ¥ oot & g7 & fag wrdark
wEA R oAt § ge
T NI S5 T ¥ | qE EET T
v @ & fag o faoreft srfgn 56 W
AT w4 Wi gETar ) wgiaw fasen
T T § 3 @ AN 0T gy ¥ f
woe & f g ot fam awdt @10
T F ATHT G ¥ H A0 W g
faoreft ST gt & ...

ot wle.x s avar o SITAW
wREE, @eg & orogfa a4

Iqraw wgww . qEr Frg Ar
ol AR R (Rl i
oY q9AT W FT0 W

off AaTe vITg ¢ IYIETY WAITT,
& fadm #% @ q1 % 97 s &
wa} 9T weut a1 9 THT EIHT q1oAT
wr§ of W7 3w quw fawdr IemER
& A # A7 Ay mar oqr ) g IRk
wz g 4i ¥ feT amt q¢ wwon w7 fear
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Shri Sanfiva Reddy: Mr. Deputy-
Bpeaker, Sir, very useful suggestions
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have been made by hon. friends who
participated in the debate. Of course,
Shri Daji was wvery emotional. He
need not have been emotional. He
could have placed the same points a
little more appealing to be reasonable.
I hope, if I pay him the same compli-
ment as he paid to me, he would not
gel angry. His speech contained a
ton of emotion and an ounce of sub-
stance. That is normally the case,
Therefore there would not be much
of a point for anybody to reply. It
was just slander, unverified allega-
tions against the Cabinet Secretary
and against another Secretary; every-
body else is an agemt of Tata and
Birla and himself is the agent of
Russia only. These are allegations
wh'eh are really unfortunate and
should not be made on the floor of
the House,

Bhri Dajl: It is better to be that
than be the agent of Tatas and Birlas,

Shri Banjiva Reddy: 1 know that.
When he makes an allegation against
the Cabinet Secretary, I wonder if it
is really fair to him, unless it is veri-
fled by Shri Daji and he could sub-
stantiate it before the Prime Minis-
ter. 1 do not want him to go to a
court or do anything of that kind. If
an allegation has some substance im
it, it can certainly be taken before
the Prime Minister and the Prime
M nister certainly would not have him
as the Cabinet Secretary even for one
hour if even a small percentage of it
is proved.

An hon. Member: He is not aware
of the procedure.

Bhri Banjiva Reddy: Then, he said
all sorts of things. He could have
been a litt'c more charitable, at least
in us‘ng abusive language. If he
wants to abuse—Don Quixote and
other things—T can use the same lan-
guige but it does not help anybedy.
If Shri Dnji, a great Communist leader
should eay that, the other side also
has the privilege of using the same
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language and, I am sure, he will be
offended. But we do no. want to do
that; we want to be a little more dig-
nified than the hon. Member.

He was so vehemently arguing ia
favour of thig industry in the private
seclor. 1 myself and ,he Government
and the Cabinet were not anxious to
tak, it over. Only when we felt
help.ess. We did that. It is not
the Cabinet Secretary but a big con-
ference was held in the Finance Minis-
ter's room as to how best to help him,
whether we could give him loans. He
has not repaid the instalments, evem
interest. The banks would not pay
him. I is not only the Government;
nobody is in a position to pay the
amount because already so much
amount has been given to him nand
even the instalments have not been
paid by him. He has obtained Rs, 1
crore from the IFC. a guarantee [or
Rs. 4,25,00,000 has been given by the
IFC. If you read the full list of de-
faults and loans that he has taken,
you will find that Rs. 106 crores ‘s
necessary now.

An hon. Member: Were they secur-
ed loans?

15.29 hrs.
[SERr SONAVANE in the Chair)

Shri Sanjiva Reddy: Yes, till now.
Anyway, that is not the relevant
point. The poin. js that we are short
of non-ferrous metals in the country.
1 do not know who he is. |1 may
honest y tell you here that I have
sbsolutely nothing to do with  thus
gentleman who is the Managing Dir-
ector of the Metal Corporation. I have
not seen them nor have I any chance
ot geeing them in future. I am not
interested. We are interested in pro-
ducing non-ferrous metals. Where is
the zine in this country? Itison'y a
small quantity that is available in the
country. Mr. Daji was talking
about gome private sector company .a
Kerala. There is o mine in Kerala.

Bhri Daji: 1 said about copper.
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Shri Sanjiva Beddy: I am coming
to that. We are here talking about
zinc. We want to import concentrates
from other countries and smelt them
in our country so that 50 per cent of
the forelgn exchange could be saved.
That is what is being attempted, whe.
ther it is the Polish collaboration in
Vizag or somebody else’s collabora-
tion in Kerala. We want o save for-
elgn exchange by importing concentra-
tes from other countries and smelting
them in our country. Even then,
how much are we producing? It is
only 18,000 tonnes.

My friends are thinking that it is
just to benefit the Tatas gnd Birlas
that it is really being given to them.
The two steel factories which are pro-
ducing. sheets ip the country are
Rourkela and ths Tatas. The zinc is
used for sheets and plpes which are
being produced. You can use zinc for
buckets also. But we are not in the
fortunate position of using this useful
and costly material for buckets. We
can use this only for industrial pur-
poses ang defence purposes. It is
given to the Tatas not for something
to profit by but for something which
the Government wants for defence
purposes. Zinc sheets are scarce in
India. I am not able to meet even
10 per cent demand from the States.
Almost 80 per cent of the sheets are
used for defence purposes. Therefore,
the small quantity of zinc thai is
allotted to the Tatas—it is not for the
private sector to make any profits—is
because they would supply these
sheats and pipes for meeting the de-
fance needs. Our stimate will be round
about 1,25000 tonmes of zinc even if
we take all steps and with importing
concenrates from other countries and
smelting them in our own country, it
will be roundabout 40,000 to 50,000
tonmes. The rest of it will have to be
imported.

We Hive taken steps to see that
serial surveys are conducted in the
country with techni 5t from
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find out the quantity of zinc ore, the
economics of it and all that If it is
proved successful then later on we
can take up the mining operalion and
the smelting operation. That means,
it will take a few years more. The
aerial survey will take a year or so
and after the acrial survey, further
searching of the material, whether it
is in big quantity or commercial quan.
tity, will take some more time. 5o
many other preparations are to be
made before we can sink crores of
rupees in a smelter. In the fleld of
aluminium, 1 think, we will be self-
sufficient in the coming few months
because we are taking up, apart from
the private sector, two big projects
in the public gector also, that is, Koyna
and Korba. But in respect of zinc,
lead and copper, we will continue to
be in short supply for the coming
few years. Anyway, the Government
is aware of the shortage and we will
take steps to see that we will some-
how or other tide over this difficulty
either in the Fourth Plan or in the
Fifth Plan. We will put all our
efforts. As regards the finance, the
Planning Commission and the Finance
Minister have assured ug that for non-
ferrous metals production, there will
be no shortage of funds.

Then, Mr. Dajl made another alle-
gation. He referred to something
which I really gid not know. I just
now got the information from the
office. He mentioned about the Indian
Copper  Corporation being man-
aged with the Rhodesian capital by
the South Africans and that all the
condemned people, according to him,
in the world are In this Company. But
the Information that T have got lg that
97 per cent of [he shares of this Com-
pany are Indian. This is the position
ag it is today. T am ony talking of
the facts. I do mot know anything
about the allegation that he made that
the South Africans, the Rhodeslan

ple, all the cond d people in

Russia and America. If an  aerial
survey reveals fhe possibility of zinc
are in some places, then we will have
to undertake boaring operstions to

1868(Ai) LS--8.

the world are concentrated in this
Company and that they are exploit-
ing India. It is not as if we brought
all of them by ship yesterday morning
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and landed them a'l here to destroy
our country. 97 per cent of the shares
are Indian. And there are gome Eng-
lish consultants—not that the Conso-
lidated Goldfields South Africa Ltd.
which he mentioned—to this Company
wherein 97 per cent of the shareg are
Indian. I hope, he will verify it. This
is the information I have.

Shri Daji: T read it from the Geolo-
gical Survey of India which is the
Government publication.

Shri Sanjiva Reddy: It may be an
old Bulletin.

Shrl Daji:

Shri-Sanjiva Reddy: I am giving the
correct information. He may verify
it and let me know if there is any-
thing wrong wiih the information that
I am giving. I am one with Mr. Daji
that no Rohdesian and no South Afri-
can can have any share in a Company
here. Those people condemned by the
world public opinion cannot be allow.
ed to pay any part in this couniry.
He may verify the facts that I have
given and if the facts are wrong, wo
shall certainly see that it is not so.

It is published in 1064.

Then, Mr. Daji said that because
this Company refused to give any
shares to Birla that this Company is
being nationalised. This is the firsl
time I am hearing that. Neither the
Birlas have asked for the shares in
this Company nor has anybody pro-
poscd it 1o this Company.

Shri Kapur Singh: You are not well-
informed.

22, 1965 Corporation ete. 3198
Bill
Shri Sanjiva Reddy: May be. The:

Company is not very effective in pro-
ducing zine but is very effective In.
producing enough material for you.
The allegations made are not correct.

An hon, Member: It ig all concoct-
ed.

Shrl Sanjiva Reddy: May be con-
cocted.
Shri Daji: When the Minister does

not know it, how cln he say that it
is all concocted.

Shri Sanjiva Reddy: That is why [
say I do not know it. That is not
‘rue to my salisfaction....(Interrup=
tion). Some other Member suggested
the word ‘concocted' and not that I
used that word

Shri Kapur Singh: Is it very grace-
ful on the part of the hon. Minister
to suggest that those who have op-
posed the-Bill have been briefed by
the Company concerned?

Shri Sanjiva Reddy: I am not say-
ing that. About the Birlas some al-
legations were made. Somebody muy
have given the information to the hon.
Member. For instance, Khetri copper
projert was s.arted by the Birlas.
When we found that it ‘was not giving
the proper results, the Government
took it over. In the field of non-fer-
rous metals, we want resuits, There-
fore, we are preparcd 1o take it over.
There are some Codmpanies which pro-
duce aluminium and they are working
satisfactorily, Now, 1 would not sink
my ‘they there but I would sink the
money, in a new pubic sector projeet

- which chn give additional resulis, There

Shril Sanjiva Reddy: Quite possibly.
I am not aware of what has happened
behind the scene or something else

are some companies in the private
sector which are produding aluminium.
1 Id not sink the money by taking

whicth may have happened of which
Mr. Kapur Singh is aware. May be
he is very well fed by the Company
in the sense that he gets all the in-
formation from the Company.

* Shri Kapur Singh: Besides me,
many others also know it.

over these companies. 1 woud put
the money where we can produce
much more. Therefore, in the Fourth
Plan, we are taking over Khetri,and
Korba projects in the public sector.
It is not our intention that everybody
shoud be covered overnight. We are
for the mixed economy. It is aceept-
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ed by the Government. The Govern-
ment's policy is quite cear that it is
for mixed economy. There is no use
taking over everything. If things are
being produced in the private secctor,
we allow them to be produced. We
use a little capi'al that we have for
putting up new projects so that the
country may become self-sufficient.

With regard to aluminium, in the
coming four or five years we hope
not only 1o become self-sufficicnt but
we want this aluminium to take over
the functions of copper and  other
metals also, if possible.

Shri Guha spoke about the price, i.e.
why the price was kept controlled.
Same o her members also mentioned
about it. If the price of scarce mate-
rial is not controlled, what wil] hap-
pen? The old market price was round
about Rs. 1,300 to 1,400 per tonne and
then the Tariff Commission recom-
mended Rs. 1,500 and odd as the price
that could be given here taking into
consideration the transport charges
and all that. If suppose, a free mar-
ket is allowed, zinc wi'l not go to zinc
sheets; zinc will not go for pipes; it
will go to the small market for buck-
ets and all that [ wonder if my
friend, Mr. Daji, will agree to this
Nobody will agree to this. Therefare,
giving them a free price when the
material is so scarce or giving them
even a chance 1o sell a' a free market
rate would be disastrous 1o the coun-
try and no defence production would
be possible if this ig allowed. There-
fore, we had to control. The [Cariff
Commission, taking info consideration
all aspects, fixed a particular price
and we did not reduce it even by ane
rupee. Some of the hon. members
said that the Government had reduc-
ed it; it is not correct: we did not re-
duce it even by one rupee. For lead
they were allowed to sel]l in a free
ket and because of tha', they could

sell it at the rate of Rs. 4000 per

tonne while the import price was
Rs. 1200 or so. If the same is allowed
in respect of zinc also, our Defence
industries would stand to lose. If you
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want {o allow free market, naturaily
you will have to allow imports 1lso.

Sbri Kapur Bingh: Would the Gov-
ernment control the price at this level
when they themsclves manufacture
this commodity?

Shri Sanjiva Reddy: Most certainly.
When Government produces, we will
no increase the price go high that the
Defence industries will suffer, We
have not yet s arted producing. Let
us produce and see. This 18,000 is not
going to solve our problem; we shall
have to produce 150,000 tonnes. There
is no zine which is in the Gowvern-
ment's hands today. Tt is either im-
ported or the little quantity that you
produce, i.e., 3,000 to 4,000 tonnes,

Anyway it is not our intention to
injure the company. We do not lake
over a company to wound somehody’s
feelings, i.e. just because they are
Sikhs or of some other community.
Shri Kapur Singh should avoid mak-
ing these allegations. Some members
said that Congress businessmen influ-
enced the Government and all that
These are allegations which ure not
going to add to the strength of unity
in the country between various
communities. I do not think' that
when we considered it in the Cabinet,
the consideration that they  were
Sikhs ever came before us.

Shri Kapur Singh: | can hardly be
expected to avoid facts which glare
in *he fare.
all-

Shri Sanjiva Reddy: That i.

right.

1 must thank Mr Mathur for hav-
ing made some constructive Sugges-
tions. He and other friends wanted to
know how the administration would
be run. We are thinking of having
a separate corporation for this. T
was originally *hinking whether the
NDMC could take over his b cause
they were in charge of copper and
other metals, but T was advired that
they had enough work and that thry
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might not pay much attention to it if
it wag given to them. Therefore, we
are thinking of having s separate cor-
poration for this, so that particuar
attention could be given to develop
these mines,

Mr. Banerjee is not here. ] would
likg to tell hign that every ounce of
it is for Defence—for sheets, pipes
and all that. It is not gifted to Tatas
or Birlas for their private use or for
making gome profits. It is given only
for Defence.

We are passing through a very cri-
tical period. This non-ferrous metal
is going to play a very important
part in our Defence industries in
future. Therefore, we should try to
produce as much s possible. Let me
make it_clear that, whetber in the
public sector or in the private sector,
we ghould try to locate the avail-
ability of this raw material in our
country and try o produce as much
as possible. I would appeal to all my
friends to give their co-operation and
I would try to do my best with the
willing co-operation of my friends.

About compensation, about the esti-
mate of the land value, Shri Shinkre
should know that there will he a
Judge; if they are aggrieved, they can
represent; it is not as if compensation
will be denled to them; Government
will not grudge giving a few lakhs
of rupees.

8hri Shinke: Govermment may be
a loser then.

Shrli Sanijiva Reddy: In the Bill it
is mentioned that 3 person competent
to be a judge will be the judge.
Therefore, no Injustice will be done
either to the Government or tp the
Company, it will be a fair compensa-
tion to both the sides. I expect the
House to pass this Bill unanimously
and quickly. Tt there is any objec-
tion, I am prepared to hear that and
the members may bring it to my
notice before hand; I do not say that
1 wil] satisfy them, but I ghall cer-
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tainly make an attempt to satisfy them
to the extent possible.

Shri Vidya Charan Shukla (Maha-
samund): I would like to know whe-
ther, while deciding the question of
compensation, the judge would be re-
quired to take into considerafion the
quantum of loss that this Company
has caused to the nation by delaying
this project for such g long time; they
have been sitting tight over this pro-
ject for ten years and this should be
one of the considerations before de-
ciding on the quantum of compensa-
tion that should be paid.

Dr. L. M. Singhvi (Jodhpur): I
would like to put two questions. One
of them is whether the Government
realise and are prepared to tell us
that, as a matter of fact, they have
themselves been largely responsible
for delaying the acquisition of this
company. In 1980 it became evident
to them that this Company could not,
on its own, undertake the establish-
ment of zink smelter, In 1963 they
appointed a Committee. In March,
1964, the Committee, headed by the
Director-General of Technical De-
velopment, had given them the re-
port that, without Rs. 600 lakhs, this
project could mnot come to fruition.
Even so this project was delayed and
I am told that, on a rough calcula-
tion, as much as Rs. 9 crores of fore-
ign exchange have been lost by the
Government of India in this connec-
tion.

Secondly, I would like the hoa.
Minister o tell us as to what was the
position in respect of the proceedings
in the court of law which was, in the
first place, to object to the notification
regarding the price and then second-
ly with regard te the Ordinance, What
is the position in respect of these
proceedings?

Shri Sanjiva Reddy: This point was
already raised by one of the hon.
members. It is pending in the Court;
the Court is going to hear them in
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the first week of December; 1 have delay, seems to me to be an incredible

already given the date.

About the delay, 1 admit that there
has been some delay. It was because
we wanted to negotiate and come to
some terms with them. Therefore, we
had u conference with Secretaries and
their representatives. The only time
I met them was in the Finance Minis-
ter's room when there was a meeting
with all the representatives. Later
on, we left it to the Secretaries to
deal with them. There was some

delay because we wanted to do it
smoothly.

Dr. L. M. Singhvi: How much
foreign exchange was lost?

Shri Sanjiva Reddy: About Rs 9
crores.

Shri N. Dandeker (Gonda): This

particular explanation about the delay
gives rise to one or two other im-
portant questions. In the Schedule,
about the valuation, I find that nothing
is to be paid for intangible assets.
Thisg poor company working over the
vears—and Government could have
taken it over in 1960 or 1961 or 1962
or 1064 or whatever it is—has loases
mounting up, a lot of its borrowed
money going down the drain, and 1
see that for keeping itself alive they
have incurred these losses. But
nothing is to be pald for this because
they are intangible assets,

I also sec that the depreciable
assests are to be valued on the basis
of the original cost less depreciation

approach to the problem of valuation.

Shri Radhelal Vyas;: That can be
considered when the clauses are taken

8hri Sanjiva Reddy: I have nothing
more to add. After all, compensation
will be paid In the same manner as
was paid to the insurance companies
which were taken over when the LIC
was formed or to the other corpora-
tions which were taken over. The
delay is not because Government did
not want to take it over earlier, but
we wanted to carry the corporation
also with us, and the delay occurred
because the negotiations were unend-
ing, and ultimately we were forced to
take this decision.

Mr. Chairman: The question ia:

“That the Bil] to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
fullest extent possible, zinc and
lead deposits in and around the
Zawar area In the State of
Rajasthan and to wutilise those
minerals in such manner as t
subserve the common good, be
taken into consideration.”.

The motion was adopied.

Mr. Chalrman: There
amendments to the clauses.

The question is:
“That clauses 2 to 17 and the

are no

according to the income-tax rates. It
would be monstrous to value these
assets like thet when the delay was of
Government's making. Depereciation
at the income-tax rates on the
written-down-value system over a
short period is an inequitable basis
for the waluation of a concern which
is taken owver. It is a fact that when
depreciation is taken over a long
period of time it makes no difference,
whether you have it on the straight-
line method or on the written-down-
value method. The written-down-
value in the short run, after all this

Schedule stand part of the BilI".
The motion was adopted
Clauses 2 to 17, and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the PHlL
Shri Sanfiva Reddy: T beg to move:

“That the Bill be passed”.
Mr. Chalrman: The question is:
“That the Bill be passed”.

The motion was adopted.

—_—



